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RESULT   OF   ELECTION   TO   THE 

CENTRAL SILK BOARD 

MR. CHAIRMAN: Shri M. S. Guru-pada 
Swamy being the only candidate nominated 
far election to the Central Silk Board, he is 
declared duly elected to be a member of the 
said Board. 

MESSAGE FROM THE LOK 
SABHA 

THE CONSTITUTION (FIFTEENTH AMEND-
MENT)  BILL, 1963 

SECRETARY: Sir, I have to report to the 
House the following Message received from 
the Lok Sabha, signed by the Secretary of 
the Lok Sabha: 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith a copy of the 
Constitution (Fifteenth Amendment) Bill, 
1963, which has been passed by the Lok 
Sabha at its sitting held on the 1st May, 
1963, in accordance with the provisions 
of Article 368 of the Constitution of 
India." 

Sir, I lay the Bill on the Table. 

THE CONSTITUTION (AMENDMENT) 
BILL, 1963 (TO AMEND ARTICLES 16, 
32, 134 AND 226 AND INSERTION OF 

NEW ARTICLE 37A) 

SHRI K. V. RAGHUNATHA REDDY 
(Andhra Pradesh): Sir, I move for leave to 
introduce a Bill further to amend the 
Constitution of India. 

The question was put and the motion was 
adopted. 

SHRI K. V. RAGHUNATHA REDDY: 
Sir, I introduce the Bill. 

I  THE MINES   (AMENDMENT)   BILL, 
1963 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): Sir, I move for leave to 
introduce a Bill further to amend the Mines 
Act, 1952. 

The question was put and the motion was 
adopted. 

DR. SHRIMATI SEETA PARMANAND: 
Sir, I introduce the Bill. 

THE        INDUSTRIAL        DISPUTES 
(AMENDMENT)   BILL,  1963 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): Sir, I move for leave to 
introduce a Bill further to amend the Industrial 
Disputes Act, 1947. 

The question was put and the motion u>as 
adopted. 

DR. SHRIMATI SEETA PARMANAND:  
Sir, I introduce the Bill. 

THE       INDIAN       PENAL      CODE 
(AMENDMENT) BILL, 1963 

DIWAN CHAMAN LALL (Punjab): Sir, I 
move for leave to introduce a Bill further to 
amend the Indian Penal Code. 

The question was put and the motion was 
adopted. 

DIWAN CHAMAN LALL: Sir, I introduce 
the Bill. 

THE      CONSTITUTION       (AMEND-
MENT) BILL, 1961 (TO AMEND THE 

FIRST SCHEDULE) 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I beg to move: 
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"That the Bill further to amend the 
Constitution of India be taken into 
consideration." 

Sir, this is a very simple proposal for 
amending the Constitution. I have got only a 
three-line statement under the Statement of 
Objects and Reasons. May I, with your 
permission, Sir, read this, because many hon. 
Members may not have got a copy of this 
Bill? Sir, it reads thus: 

"Public opinion in the State of Madras, 
as well as in other parts of the country, is 
strongly in favour of changing the name of 
the State to Tamilnad' in conformity with 
the historical, linguistic and cultural 
considerations." 

This is a very simple suggestion— change of 
namei—but it is important from the cultural 
and other points of view. As you know, Sir, in 
the First Schedule of our Constitution the 
States are specified; a list of the States of the 
Union has been given in the First Schedule. 
Now, Sir, entry No. 7 says "Madras'. This is 
what had been stated while explaining what 
Madras meant at that time: 

"The territories which immediately bef 
ere the commencement of this Constitution 
were either comprised in the Province of 
Madras or were being administered as if 
they formed part of that Province and the 
territories specified in section 4 of the 
States Reorganisation Act, 1956, and the 
Second Schedule to the Andhra Pradesh 
and Madras (Alteration of Boundaries) Act, 
1959, but excluding the territories specified 
in subsection (1) of section 3 and sub-
section (1) of section 4 of the Andhra State 
Act, 1953, the territories specified in clause 
(b) of sub-ee'ition (1) af section 5, section 6 
and clause (d) of sub-section (1) of section 
7 of the States Reorganisation Act, 1956, 
and the territories specified in the First 
Schedule to the Andhra Pradesh and 
Madras (Alteration of Boundaries)   Act, 
1959." 

That is the latest portion. Now, Sir, as you 
know, when the Constitution was passed, 
Madras was a composite State comprised of 
Andhra excluding Telangana or the Hyderabad 
part of it—I do not want to go into any de-
tails—and also the Malabar part of Kerala. 
Tamil Nad, of course, was there. Mainly, these 
three main parts comprised what was called at 
that time the Province of Madras under the 
British regime and then it came to be known as 
'Madras' under the Constitution when it was 
passed. The same name remains even today, 
although there has been, in the meanwhile, a 
reorganisation of the States on the basis mainly 
of language, and Madras is now reconstituted 
shorn of the other linguistic areas of the people 
who do not speak Tamil. This is the State of 
the Tamil-speaking people in our country. At 
the time of the enactment of the Constitution or 
when the matter was being discussed in the 
Constituent Assembly, obviously, this question 
could net come up for discussion for the simple 
reason that at that time there was no linguistic 
reorganisation of the States in the south as we 
have today. Madras, as it was, was a composite 
State and it was taken as such for the time 
being, although many Members speaking in the 
Constituent Assembly spoke of the need for 
linguistic reorganisation of the State according 
to the demands made in the freedom struggle, 
more especially in the Resolutions of the 
Congress Party but then it did not become a 
practical question at 'that time because the 
Constituent Assembly was not discussing the 
re-organisation of the State or providing for it. 
The Constituent Assembly was drawing up the 
Constitution of the country, taking more or less 
the situation as it obtained at that time. In fact, 
we had a different arrangement altogether. We 
had Part A States. Part B States and Part C 
Sta+es. Now, this arrangement has been 
completely altered not onlv because of the 
linguistic reorganisation af the State but also 
because of the integration or the merger of the 
S+ates or areas which were ruled bv the former 
Princes.    The position now    has 
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[Shri Bhupesh Gupta.] considerably 
changed. What we hav^ today is more or less 
the linguistic reorganisation of the States or 
the States reorganised on the basis of language 
except perhaps in the case of Punjab. There, of 
course, we have not got the linguistic principle 
applied in the same way as at has been applied 
in other parts of the country. Punjab is ithe 
only exception. Before then, of course, 
Bombay was sought to be kept as a bilingual 
State but after the second General Elections, 
when the verdict of the people was quite well 
known to the country and to the Government 
and could not be resisted, the Government was 
obliged to break up the bilingual State of 
Bombay and set up two States, the Gujarat 
State of the Gujarati-speaking people and the 
Maharashtra State of the Marathi-speaking 
people. You will have noted in this connection 
that the State is now called Maharashtra, not 
Bombay, and in our Constitution the eighth 
entry gives the name of Maharashtra. The 
name Bombay has been changed today. It is no 
longer called Bombay but it is called 
Maharashtra and the other part, of course, is 
called Gujarat. I say this thing because 
sometimes it is argued that Madras is an old 
name, a familiar name known all over the 
world and that it would not be proper for us to 
change the name but I think that the same 
argument could be advanced in regard to 
Bombay as well because Maharashtra could 
have easily retained the old name, Bombay. I 
think the decison in regard to Maharashtra was 
quite right I do not see as to why the same 
thing should not be applied in the case of 
Madras. 

SHRI M. RUTHNASWAMY 
(Madras): May I ask, who changed the name 
from Bombay to Maharashtra? 

SHRI BHUPESH GUPTA: The Constitution 
changed the name. We here changed it 
because it is not a question of   .   .   . 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh); At the request and demand of 
Maharashtra. 

SHRI BHUPESH GUPTA: No, it was not 
like that. If you look up at the old thing, you 
will find that it could not be called 
Maharashtra at that time because Maharashtra 
and Gujarat were together in the composite 
State. How could you call that State as Maha-
rashtra? It is quite obvious. Now, the hon. 
Member asked as to who changed the name. 
First of all, the names are not changed by men. 
They are evolved in the course of history. 
Maharashtra was Maharashtra whether you 
called it Maharashtra or not. Therefore, what 
we did after the reorganisation of the States 
was to call the Gujarati-speaking areas as 
Gujarat and the Marathi-speaking areas at 
Maharashtra and we did not use the old name, 
Bombay. Therefore, in the First Schedule of 
the Constitution, the old name Bombay 
completely disappears. It does not find any 
place at all as it ought to. 

Now, I make these prefatory remarks with a 
view to removing mia-givings in the 
beginning. I am not suggesting something that 
has not been done already. I am in line with 
the scheme of things, the tenor of thinking and 
the manner of approach with regard to matters 
such as this. Now, let me come to the specific 
question of Tamilnad. 

Mr. Chairman, I rise with a heavy heart to 
speak. This Bill has been pending here fcr 
some time. I think I tabled this Bill before the 
last General Elections. At that time, our 
friend, Mr. Annadurai, was not here. He was 
not a Member of this House but we were 
looking forward to his coming and to the 
coming of many new Members so that we 
could discuss this thing with fresh men in this 
House who could give fresh thought. Now, 
another reason why I did not take up this Bill 
even after 1957 or 1958 was that I have 
always made it very clear that I should like 
our main speaker on the subject to be Mr. 
Ramamurti, a Member of this House, an  
eminent leader of Tamil Nad,    a 
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powerful speaker and a popular man. He was 
ait one time, as you know, also a leader or one 
of the leading members of the Congress, a 
colleague of many of the Ministers. Now, 
unfortunately, Mr. Chairman, how you feel I 
do not knew, but Mr. Ramamurti is held in 
detention by the Madras Government under the 
Defence of India Rules and he has not the 
advantage today of coming here. I aim sure 
you will ask why I should not wait a little 
longer. I would have very gladly done so if I 
had been given the assurance that he would be 
available for the next session because I think 
he would be the most competent speaker on he 
subject even though in the ballot my name 
came out and I am moving this Bill but 
unfortunately today, due to the intransigence 
of the Government in regard to this matter of 
dealing with Members of Parliament, I have to 
move this Bill. I have not only to move this 
Bill and speak on it but the only Member we 
have on our Benches, Mr. Ramamurti, from 
Tamil Nad is not present today for no fault of 
his. I think everybody will share my sorrow in 
this matter and the people of Tamil Nad will 
also particularly feel sorry about this whole 
affair. Five months have passed since the 
ceasefire and still he is held in detention. If 
there was some reason under the impaot of 
certain circumstances, the Government took 
action, but I think he should have been 
released by now. It is a strange phenomenon. It 
is a good thing that we have been reading in 
the papers about the prisoners of war in the 
hands of the Chinese being released including 
the officers. China is doing a good thing. They 
should release every single one and should not 
do so by driblets, and I take this opportunity of 
gaying this but in our country the M.Ps. who 
are supposed to occupy some important places 
are held in custody today, held in detention 
without trial. The rules of detention are being 
challenged in the courts of law. Many 
important lawyers have given the opinion that 
such detentions aire not justified, may be 
challenged in the courts of law. 

MR. CHAIRMAN: I think you art going off 
the mark. 

SHRI BHUPESH GUPTA: I am coming to 
that. On this occasion, I am certainly .... 

SHRI AKBAR ALI KHAN: On a point of 
order, Sir. The comparison of India with 
China is very objectionable. 

SHRI BHUPESH GUPTA: No question of 
objection. It is not. Mr. Akbar Ali Khan, you 
did not make the demand for the release of 
Indian personnel. 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): I want to know whether 
reference to Members individually is proper 
or not. 

MR. CHAIRMAN: I think reference to 
Members should be as Hon. Member from 
such and such area. Naming is not proper and 
would lead to difficulties. I have been 
noticing this thing happening in this House, 
naming etch other, calling each other and 
talking to each other. That should be avoided 
as far as possible. 

SHRI BHUPESH GUPTA: I agree, Sir. Here 
an unnecessary interruption was made by Mr. 
Akbar Ali Khan. Mr. Ramamurti is not here. 
The situation is such that he could have been 
here to participate in this House even if you 
think that under certain impact of the situation 
he was detained but that situation has 
considerably changed. This is, what I am 
saying is, perhaps in our favour in every way. 
That is why I say that generosity could have 
been shown but it is not shown. Anyhow, 
what can I say? Hon. Members, I am sorry to 
say Sir, when I fight for the right of a Member 
of this House, who is your colleague, who has 
been with you, not you, Sir, he is also your 
pupil here . . 

SHRI MULKA GOVTNDA REDDY 
(Mysore): On a point of order, Sir. My point 
of order is that under the Constitution, article 
3, he is not empowered to move the Bill 
unless he has obtained a specific 
recommendation 
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from the President and secondly this is a 
matter which concerns the name of the State. 
He wants to alter the name of Madras State 
into Tamil Nad and this cannot be done unless 
the matter has been referred by the President 
to the legislature of the State concerned. 

SHRI BHUPESH GUPTA: This ia 
amendment of the Constitution and it is for 
Supreme Court to decide what should have 
been done or not. 

MR. CHAIRMAN: I have considered your 
point of order and I allow him to proceed. 

SHRI BHUPESH GUPTA: I am very glad 
that the point of order was raised here because 
things should be clarified. I am all in favour 
of a good debate. 

SHRTMATI C. AMMANNA RAJA (Andhra 
Pradesh): A point of order has been raised. 
You said there was no point of order. We 
would like to know why you consider it as no 
point of order. 

MR. CHAIRMAN: I have considered it and 
I rule that he can proceed. 

SHRIMATI C. AMMANNA RAJA: Why 
you consider that there is no point of order; if 
you explain, we will understand, 

MR. CHAIRMAN: I don't think so; I can 
rule. 

SHRIMATI C. AMMANNA RAJA: You 
can. 

MR. CHAIRMAN: And that is what I have 
done. I can and therefore I have done it. 

SHRIMATI C. AMMANNA RAJA: That is 
all right. You can do it. But it will be better if 
you say why you consider it as no point of 
order. 

MR. CHAIRMAN: There are two ways of 
doing it. One is by amending the Constitution 
and that is the method he has adopted. 

SHRI BHUPESH GUPTA: I thin It you 
should kindly clarify because the point does 
not seem to be so obvious to her as it is 
obvious to others. 

Now, let me deal with this aspect as to why 
I want a change of the name. Is it so 
important? Or is it so unimportant that I could 
have waited? I say, anyway it is important. In 
fact, I should have been happy if the 
amendment had come from the Government 
itself. You know, Sir, that in Madras they do 
not use this expression 'Madras'. They have 
given it up. In their official business they use 
the word 'Tamil Nad'. I made enquiries from 
official circles of Tamil Nad and .they said 
that for the purposes of the State in the sphere 
of State activity Tamil Nad had come to be in 
use and they had given up this nomenclature 
'Madras'. So, they use this word Tamil Nad' 
and I think we should all support the stand the 
Tamil Nad Government have taken in this 
matter. 

SHRI M. RUTHNASWAMY: May I ask if 
the Madras Government is in favour of 
changing the name from Madras to Tamil 
Nad? 

SHRI BHUPESH GUPTA: You ask them as 
to why they have changed in their own sphere. 

SHRI M. RUTHNASWAMY: They have 
not. 

SHRI BHUPESH GUPTA: They have. 

SHRI M. RUTHNASWAMY: Only when 
Tamil is used. 

SHRI BHUPESH GUPTA: Naturally their 
State language now is Tamil. They do not use 
English any more. I know that you would like 
English. You seem to like everything with re-
gard to English nowadays, even the name 
given by the English. I am very glad we were 
not given names as John, Michael, etc., 
otherwise you would have liked those names 
also. 

SHRI M. RUTHNASWAMY: I was not 
given any English name. 
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SHRI BHUPESH GUPTA: You are Mr. 
Ruthnaswamy, I know. I would like your 
State to be called also Tamil Nad. 
Ruthnaswamy will go well with Tamil 
Nad.   That is what I say. 

Now, Madras, as I have said, is called 
Tamil Nad and in Tamil Nad the "work is 
conducted by the State in their regional 
language.   I made a grievance about    the     
detention    of     Comrade Ramamurti but 
here I would like to pay a tribute to the   
people and the Government of Tamil Nad 
in      this matter.    I am not miserly in      
my approach;  I pay a tribute to    them 
because they have done it.    It is one of 
the States where their own mother-tongue 
has been more or less made the official 
language and they are    very strict about 
it.    Only yesterday     we heard that in the 
Tamil Nad Assembly no speeches  are 
made nowadays except in the mother-
tongue.    I congratulate the legislators of 
Tamil Nad and those who are responsible 
for particularly bringing about this 
situation. My congratulation goes in this 
matter to Mr. Kamaraj    Nadar,    the    
Chief Minister of Tamil Nad.    He 
belongs to another party; he has kept 
many of our people in jail and I have 
many grievances  against him but the  way 
he has  served  his  language  and  refused 
to speak in English and in conducting the    
affairs of the State    in Tamil, he   
deserves to be   supported and 
congratulated by us in the present context 
of   discussion.     It is a   good thing and 
why should it not be so? Tamil is one of 
the oldest languages perhaps in the world.    
The      Tamil language was   there   
thousands   and thousands of years ago 
when      many people had not developed 
even their speech in many parts of the     
world. The Tamil language produced 
literature of a high order before      many 
languages in the world were developed.   
Such is the Tamil language   and such is 
the credit of the Tamil people who have 
contributed in such a grand way and so 
richly to the cultural heritage of our 
country.    When we talk about the Tamil 
we have great affec- 

tion, almost a weakness for them, because 
India as we see today is comprised of 
many linguistic units and groups and 
among them the people of Tamil Nad get 
a place of great significance. In their 
literature, in their culture, in their song 
and music, in their way of life( we see the 
pristine beauty of what we consider to be 
the culture of our people. Therefore Tamil 
Nad is the focus of Indian culture in every 
way. Therefore it is but right that Tamil 
Nad should have been one of the first 
States in India, despite the fact that many 
of them have good knowledge of English, 
to insist that Tamil should be the official 
language of the present State of Tamil 
Nad, now called also in English Madras. 
It is a grand thing that they have done. 

I wish, Sir, in my State the   same thing 
had happened.    We too    have a language 
which is rich and of which we are proud.   
But who is not proud of   his   own     
mother-tongue   more especially when it is 
developed?    But unfortunately  only    
five or six days back a decision has been 
taken by the Government  of      West 
Bengal    that Bengali should be the 
official language of our State.   All these 
years we have been carrying on in English 
and    I know of    a Chief    Minister in 
West Bengal who    when he   was asked 
to make a speech in Bengali said      he 
would never make a speech in Bengali and 
that he would always speak   in English  
although he    was not  particularly well up 
in making speeches in English but he 
insisted on that. There are even now in the 
West      Bengal Assembly in the 
Government benches some people, the 
Finance      Minister in particular   who    
is    an    England-returned barrister—and 
the barristers always create  a  lot of  
trouble—who would not make any speech 
except in English but here you see in the 
Tamil Nad Assembly    whether   you are    
a barrister,  whether you are  a doctor, 
whether you are an engineer, whether you 
are a lawyer, whatever you are, you make 
the speech in Tamil. I take my hat off to 
the people of Tamil Nad. [  think  they   
have  set  a very  good 
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example before the country.    While we 
should not take the initiative in bringing 
about the change, I do   not know why 
the Government of Tamil Nad is not 
itself insisting upon it.    I do not know.   
Maybe they think that they could get on 
in their own way in their State    and it is    
immaterial whether Tamil Nad is called 
Madras or Tamil Nad for all-India 
purposes or named as such in our 
Constitution. I do not know.    But 
talking to many of them connected with 
the Congress Party I find that there are 
some who share the sentiments of mine,    
even in my arguments in the matter.    In 
fact,  I derive my arguments in    this 
matter from them.   Who am I to teach 
the people of Tamil Nad what is good for 
them or what is bad for them? I think 
they can teach us in such matters many a 
thing because they have been ahead in 
such matters.      Now, why should it not 
be so?    As far as this name is 
concerned, I do not think the word 
'Madras' occurs in the Tamil language at 
all.   It was evolved in the days of the   
British, just   as certain other names were 
evolved.   The name "Bombay* was 
fTven by the     British and we have done 
away with      that name as far as the 
State is concerned, although the city of 
Bombay is    still called Bombay.   Let it 
be so.   If they like, let them call the city 
of Madras, Madras, but they should not 
call or we should not call here the State 
of Tamil Nad, Madras.   Now, this argu-
ment is put forward that Madras    is well 
known internationally and so on. Right  
at the    beginning I said  that Bombay 
was also well known in this manner.    I 
am not saying that    you change the 
name of the city of Madras into some 
other name.    Call  Madras city Madras 
city.    If   Madras is well known outside, 
well, it is mainly because of tihe fact that 
it has been an important centre  under  
the     British and the city of Madras 
remains to be an important centre even 
now. Therefore, I am not disturbing this 
nomenclature at all.    Therefore, I say 
that that point is met that way.    If I had 
suggested that Madras city should also 

be renamed, then perhaps some objection 
could have been taken that I am trying to 
wipe out everything and probably I am 
going to suggest certain names which are 
not known to the world at all. I am not 
doing that at all. What I am suggesting is 
clearly in line with what we have done 
exactly in the case of Maharashtra. 
Retaining the name of the city of 
Bombay as Bombay, we have changed 
the name of the State to Maharashtra. 

Mr. Chairman, I do not know what are 
the possible objections to it?   As you 
know, even in respect of Bengal today, the 
West Bengal Government is sponsoring 
that it should not be called West Bengal.    
It    should    be called Bengal.   The word 
"West" should be eliminated.    I do not 
know if      any proposal has come forward 
or whether the Government is considering 
it. But this is what they are thinking. They 
are not satisfied with the nomenclature of 
West Bengal, even though Bengal has   
been   partitioned.   What is now called 
West Bengal in India was   the western 
part of the undivided Bengal and, 
therefore, it came to be     called West 
Bengal.    The people of      West Bengal 
and notably the Government do not like 
this name to be continued. They want it to 
be changed.   One can understand that 
point of view.   Now, here it is entirely a 
different    thing. Here, the name does not 
find a place in the literature.   It is not 
known in the Tamil expression.    It may 
enter the literature.    So many things enter 
the literature and language. I understand it.    
But it    does not    originate from that.   
That is my point. 

Now, one difficulty arises here. Let me 
argue what may be the possible 
arguments against my contention. The 
argument may be: It is there. Why bother 
about if This is the main argument. This 
name is well known and familiar. Why 
are you going to change it? This is a 
small, petty thing. Well, then, I should 
have thought that  this argument      
should 
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have been given also in connection with 
Maharashtra when you changed 
Bombay into Maharashtra. In the case 
of Bombay in particular you could have 
done it, but it was not done. The people 
of Maharashtra demanded that they 
would not be satisfied if Maharashtra 
State was called Bombay. In fact, their 
movement was called the Samyukta 
Maharashtra movement. They got the 
name as the people wanted it. 

But what happened in the case    of 
Tamil Nad?    As you know, even   in the 
days of the British the Congress called it 
the Tamil Nad Congress Committee.   
The composite State of Madras had three 
Committees, I believe. There was the 
Malabar Congress Committee. Anyway, 
two    clearly,    the    Andhra Pradesh    
Congress      Committee    and another 
Pradesh Congress Committee 
comprising the areas which now fall in 
Madras and that was called    the Tamil 
Nad Congress Committee. They never 
called it the Madras Provincial Congress 
Committee.    Therefore,   the Congress 
thought, in the    first place, that the 
composite Madras State should be dealt 
with linguistically and   there should be   
three provincial   Congress 
organisations.    It was, in a way, the 
precursor of the  reorganisation       of 
States.    In   fact, this   organisational 
arrangement went with the concept of 
reorganisation of States or reorganisa-
tion  of Provinces,  on the basis      of 
which the Congress sponsored it     at 
that time.    Then   they had this ar-
rangement.    They had the Provincial 
Congress    Committee  in  the present 
Madras State, but it was not     called, as 
I said, the Madras Provincial Congress 
Committee.   Therefore, the Congress 
accepted that name.    The Congress 
never argued at that time  that since it 
was Madras and the seat   of the  
Provincial     Congress  Committee was 
in Madras, it should be.      called the 
Madras Provincial Congress Committee.    
On the contrary, the seat of the Pradesh 
Committee was in     the city  of Madras,  
but  all the  same  i( was called the   
Tamil   Nad Congress Committee.    At 
that time, Shri Raja-gopalachari, if I   
may    say    so, was 

particularly in   support of this   kind of 
approach.    Only yesterday I    was reading 
a little speech of Shri Raja-gopalachari in 
1928 where he supported that Hindi should 
be the    official language of the Indian 
Union and he made an eloquent speech at   
that time. With regard to Hindi being   the 
Union language, he has changed his    mind. 
With regard to this thing I do      not know 
whether   he has    changed   his mind.    I 
have not come across    any writing of his 
where he has changed his mind.   Since he is 
liable to change very quickly and from stage 
to stage, it is possible that he would like the 
name of Madras to be retained. Therefore, I    
say all    people in      Madras, especially the 
Congress people,      are committed to the 
name of Tamil Nad. They,  in fact,    
disliked the name of Madras to be given to 
their Congress organisation.    This    was 
the position. Today I do not see any reason 
why, when we are in power, we should not 
give effect to what had been    done when 
we were not in power.    When we have 
passed on from the provincial Congress 
organisation to the     sphere of the   State   
why  should  we      not take to it, when we 
were committed at that time, to the sphere of 
the State and bring about the necessary 
change in the nomenclature?    Therefore, 
that argument does not seem to be    very 
convincing. 

Well, this is the only argument that I 
have come across. Then, I wanted to find 
out in a dialogue as to what would be the 
other argument. Really, no argument has 
been given. The oher argument is, let 
'Tamil Nad' foe used in the State and for 
the whole of India we shall use the name 
Madras. Today we are discussing the 
language Bill. In the regional sphere we 
are passing from English to the regional 
language. I make fF absolutely clear that 
English language in a State has-to be 
replaced not by another non-regional 
language, but by the respective regional 
language. This is the position. We are 
opposed to retaining English as the 
official language of the 
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for all times to   come. We are   equally   
opposed   to   Hindi transgressing into 
the field  of       the regional language in 
each State    and taking the place of the 
regional language in the State sphere.    
This      has been done in the case    of    
Madras. The name Tamil Nad has been 
given. It is in consonance with the 
conception of  regional  regrouping  and  
linguistic regrouping.    But here is    the 
official level, the all-India level. What do 
we give?  Madras is certainly not a Hindi 
translation.   It may enter the Hindi 
world, but it did not come from the Hindi 
language at all.   Therefore, if you want 
to    translate the    word Tamil Nad 
which will be the description of the   
State in   their    mother tongue the 
translation of that    name in Hindi is     
certainly    not   Madras. Therefore,  
what you are doing here seems to be 
certainly anomalous.   For all official 
purposes Hindi will be the Union 
language.   Very good.   Make it in a 
proper way.    Take your time to do so if 
need be, but what happens to this name?    
Tamil Nad is a State of ours.    All  the  
official  literature will use the word 
Tamil Nad.   Where does the word 
Madras come from?    As far as  we  here 
at the Union  level are concerned, what 
do we do?   We translate what   appears  
in    the    regional language as far as it 
relates to the Centre, but we import 
another name cal'ed Madras which the 
Tamil Nad people will have in the 
process      of development given a 
complete    go-by from all their official 
records, official literature, and so on.    
We shall    be superimposing, taking 
from the   past, another nomenclature 
which is called Madras.    I think  that 
would  not be right.   That would not be 
right in the sense that here our job is not 
to import new things, but as far as 
regional matters are concerned to have 
honest translations    in    the   Union    
official language of    the    names and    
other things and matters connected with 
Ihe States ,in    their    respective    
regional languages  when  such  things   
appear. Here again we will be up against   
a contradiction.    I  say that from  that 

angle also we need a change. I do not 
know what Mr. Annadurai feels like in 
this matter. 

MR. CHAIRMAN: No names. 

SHRI BHUPESH GUPTA: I can name a 
Member through you, Sir. I do not know 
how Mr. Annadurai feels in this matter. I 
am not talking to him. I think that- in 
such matters we need not be in the 19th 
century House of Commons. We can be 
in the mid-twentieth century Indian 
Parliament We have our informality in 
this matter, and that is to the good. 1 
think so. We are a creative people. I know 
that in British Parliament you cannot even 
mention the name. There they say the 
hon. Member from Wimbledon. It is all 
right in England, but reading from here I 
do not know who that Member is from 
Wimbledon. 

MR. CHAIRMAN: Because you do not 
care to know. 

SHRI BHUPESH GUPTA: There are 
600 in all from so many constituencies. 
Why should I know? I want the name. 
Mr. Churchill is better known. How many 
people know to which constituency Mr. 
Churchill belongs? 

MR. CHAIRMAN: That is not relevant 

SHRI BHUPESH GUPTA: You 
touched on that point, Sir. That is why I 
am saying this. 

MR. CHAIRMAN: I would like the 
mentioning of names to be avoided. 

SHRI BHUPESH GUPTA; In the 
House we can mention names, m that 
case we can have a new procedure. Then 
let us have it. Let vs change the rules. 
Certainly we will mention the names,% 
but certainly I will not talk to him, 1 will 
not enter into a direct conversation with 
him, I will ask him through you. 

SHRTMATI C. AMMANNA RAJA: 
,You are only asked to address the Chair. 
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Mr. Chairman, she is addressing me direct. 
You will understand that habits are difficult to 
get ever, and feminine habits are more 
difficult to get over. Therefore, I say that here 
I do not know how the hon. Member feels. 
But I think he .should support this and also all 
Members opposite, and I see that hon. 
Member on the Treasury Benches, if you do 
not like his name to be mentioned, looking at 
me, sitting in the front bench in white coat 
you see with glasses on. and I hope he will 
say something in support of it, I think he will 
support my measure also, and also will the 
lady Member sitting next to another lady. 
Member, my hon lady interruptor. I think they 
should also support this measure. 

MR.. CHAIRMAN: It is Mr. Bhupesh 
Gupta's conception of a modern Parliament. 

SHRI BHUPESH GUPTA: That is right 
because, Sir, you suggested to me to develop 
something new. I thought I could add t'o the 
newness of it because anything new should 
always be dynamic and evolving. Therefore, I 
do not think there is any justification for the 
Government not to support my motion. They 
will have lost nothing if they accept the 
amendment. I should like to know through 
you, Sir, from the Government what is going 
to be lost if they just in the column where the 
names appear in the First Schedule of the 
Constitution substitute the word Tamil Nad 
for Madras. What will be lost, I would like to 
know from the Government, because I am 
open to conviction in such matters. But from 
my private study of this matter, from my con-
sultations with these people of the 
Government and others, I could not get any 
convincing argument as to why this little 
change should not be made. 

Mr. CHAIRMAN, Tamil Nad people feel 
very strongly about it. I must say that they do 
feel very strongly about it, and in such a 
matter I think 

we should be guided by the wishes of the 
people of Tamil Nad. I will tell you what 
happened. In the last session when Mr. 
Annadurai was not here I mentioned this Bill 
and I did not introduce this Bill. But on one 
occasion I did not take it up for discussion, 
hoping that Mr. Ramamurti would be here to 
speak on it at length. 

SHRI AKBAR ALI KHAN; You have 
already mentioned that. You are repeating. 

MR. CHAIRMAN: But there is such a 
thing as repetition. 

SHRI BHUPESH GUPTA: There is such a 
thing as repetition. Yes, Sir, there is such a 
thing as repetition. Repetitions become 
necessary when certain quarters are 
impervious <o reason. If you make an assault 
through a wall, you make the first hit. If the 
wall does not break, you make another 
attempt If you shoot somebody and it misses, 
you fire from the same gun another short. It is 
the same thing here. I said at the time— this is 
the trouble, Mr. Akbar All Khan interrupts 
only to break the links of my argument. Here I 
said that the Tamil Nad people are in favour 
of it. 

SHRI K. SANTHANAM (Madras): No, no. 
I say you have no right whatsoever to speak 
for Tamil Nad. 

SHRI BHUPESH GUPTA: This is •called 
jingoism. I am a citizen of India I love the 
Tamil Nad people as much as I love my 
Bengali people. I do not think I have less right 
to speak for the great people of Tamil Nad as 
a humble public servant than I have the right 
to speak for the Bengali people for whom I 
stand and have come. I should have thought 
Mr. Santhanam, Sir,—through you again I 
mention that name. 

SHRI K. SANTHANAM: He said that the 
Tamil Nad people wanted this Bill. I only said 
that they did not want this BilL   He has got a 
right to 
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the Constitution. I do not deny his right to do 
anything. 

MR. CHAIRMAN: He is giving his 
impression that the Tamil Nad people want 
this. You are entitled to say that they do not 
want this. 

SHRI BHUPESH GUPTA; You are right 
there, Sir. He can say that what 1 am saying is 
wrong. 

MR. CHAIRMAN; I am afraid the Chair is  
always  right. 

SHRI BHUPESH GUPTA: Have you ever 
ihaard a Chair going wrong any time? Never. 
It only requires a revolution to prove the Chair 
wrong. Nothing short' of it can prove that. 
Besides, Sir, you are a learned man and you 
are right, Chair or no Chair. I said f have a 
right to speak for Tamil Nad in the same way 
as I have a right to speak for Bengal. People in 
Bengal may agree with me with regard to 
certain matters. I know what I said about 
language. Many people in my State may not 
agree with me. But I speak for the people of 
India. What I said here 1 said as a part of the 
people of India, and there I have a right to 
speak for any section of the people. And I 
should consider it an honour and a privilege to 
see more and more people of Tamil Nad 
speaking for the people of Bengal and I shall 
never get up here to question that right of the 
people of Tamil Nad to speak for the people of 
Bengal. It may be that they may speak some-
time not in "a right way, not quite, re-
presenting the point of view of the vast masses 
of the people of Bengal. But I want to develop 
this kind of communion between one 
linguistic group and another linguistic group, 
and I think I am doing a great thing by way of 
forging the unity of the people of Bengal and 
Tamil Nad. When a Bengalee gets up here to 
pay a tribute to the literature, language and 
culture of Tamil Nad and on the strength ,af 
that demands that the name of Madras be 
changed into Tamil Nad which they have done 
in    their 

own State, I think this is an act which should 
be appreciated even if you disagree with it, an 
act that I have sponsored in good spirit 
because of my love and affection and my deep 
loyalty to the people of Tamil Nad. And that is 
why I have sponsored the amendment. 
Secondly, I would like Mr. Ramamurti to 
speak at length on this subject being himself a. 
man of Tamil Nad because he is most conver-
sant with the subject. But is it possible? Last 
time when I did not move this Bill, certain 
Tamil people criticised me, misunderstanding 
the position as if I Tiad withdrawn the Bill. 
Editorials appeared, news appeared in the 
Tamil Nad papers that I had moved the Bill 
but ,tbat I had decided not to proceed with it, 
and I was criticised on that score. It is not for 
that that I am making the speech here or mov-
ing the Bill. I did not withdraw it. But 
somehow or other they got the wrong 
impression—maybe due to lack of correct 
understanding of the procedure—and came 
down upon me with the criticism that I was 
not mindful of the interests and rights of the 
people of Tamil Nad and that was why, having 
moved it, I had taken it up, maybe under some 
pressure or so. That was not true. Now, how 
do you measure the opinion of the people of 
Tamil Nad? First of all, let us examine that 
aspect because Mr. Santhanam certainly can 
question if I want to say that the people of 
Tamil Nad want it. He can have his point of 
view but he has to give more cogent facts. 
What are the facts according to me? 

In the last General Elections—the 
Communist Party participated in the campaign 
in Tamil Nad and I knew it—we said in our 
election manifesto and everything, in our 
propaganda, that we wanted this name to be 
changed. Our paper had been writing about it 
not today but for many years now. 
(Interruption). Just a minute. I should satisfy 
your points. Our people in the Assembly had 
been pleading for it. Now there we got one 
million votes.   Do not talk about   the 
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seats. It is possible to get many votes but not 
seats due to the division of votes and so on. 
But one million people there supported it 

SHRI SHEEL BHADRA YAJEE (Bihar): 
On this very issue you were badly defeated in 
Tamil Nad. 

MR. CHAIRMAN: He says that on this 
issue you were defeated. But you carry on 
your argument. 

SHRI BHUPESH GUPTA: I should have 
thought, Sir, that his thoughts will be a little 
richer than they are at the moment. Now, I am 
not saying about it. I am leaving it to a matter 
of opinion. I may have been defeated, I may 
not have got two million votes. But the fact 
remains that one million people voted for our 
party which stood for this, ten lakhs of voters. 
Certainly if you take into account their 
families and others, there will be many more 
in terms of population. I am saying that a 
good percentage voted for it. I do rot say what 
they got. They would have got three million 
votes. 

SHRI K. SANTHANAM: IS it my friend's 
contention that the only item of the 
Communist Party's programme for which they 
voted was this? 

iSHRi BHUPESH GUPTA: No, no. How 
can I say this thing? Mr. San-thanam is an 
experienced parliamentarian, Sir, again 
through you, 

MR.  CHAIRMAN:   Like you. 

SHRI BHUPESH GUPTA: No, Sir, more 
experienced than I am. He had participated in 
the proceedings of the Constituent Assembly 
when I was underground, reading the 
deliberations of the Constituent Assembly. 
Even before that, he was a parliamentarian. 
But some people become childishly old in all 
such matters and Mr. Santha-nam's 
interruptions would make it look as if he had 
entered Parliament only the day before 
yesterday because he asked whether that was 
the only thing.    This was not  the  only  thing 

but this was one of the things. You asked how 
I know that the people supported it. I said that 
the Communist Party was supported by them 
and I gave a measurement here taking the 
figures from the election result. Certainly 
there were many other things and among the 
other things there was the point about the 
Congress corruption also. I agree. Among the 
things enumerated was the Congress 
manifesto. But this was also there. Now we 
know the statistics for it, how many supported 
it. Here is the DMK Party. We have a very 
great difference with the DMK Party in some 
political matters; certainly on the question of 
separation, we are poles apart. We shall never 
meet. That is true. 

(SHRI T. S. PATTABIRAMAN (Madras): 
But you had an alliance witk them during the 
last General Election. 

SHRI SHEEL BHADRA YAJEE: That was 
an unholy alliance of Communism and 
Communalism. 

SHRI BHUPESH GUPTA: Has the hon. 
Member to your right the right to mislead? 

MR. CHAIRMAN: The hon. Member 
himself has so many things to say, and 
suggesting the other paint probably is not very 
politic. 

SHRI BHUPESH GUPTA: Now, I am very 
glad, Sir, that apart from your wisdom, you are 
importing humour into this debate. I am 
thankful to you. Now the hon. Member oppo-
site also sometimes made interruptions but, 
well, this is beside the p"nnt. If we had united 
with the DMK Party— since he raised that 
point—the Communist Party w:th one million 
vo*es would not have got two seats, the 
Communist Party would have got many more 
seats. One of the reasons why we lost was that 
there was no unity between us and the DMK, 
and the Congress Party took full advantage of 
it    Anyway—and naturally— 
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separation as their policy, there cannot be any 
unity. It is quite clear. There cannot be any 
unity with the DMK as long as it maintains its 
separatist position. But  we are not concerned 
with all that here. Here the point is in what 
measure the people are for it. The DMK in 
their propaganda, in their literature, in their 
journals, stands for this kind of thing, Tamil 
Nad. Now they have got three million votes. 
Four million people supported the parties 
which wanted a change, out of a electorate of 
how many votes I cannot straightway say, but 
it is a good percentage of people. It is a good 
percentage of people in Tamil Nad who in the 
course of the election demonstrated that they 
were with the parties which would like the 
name to be changed, and they listened to the 
contentions of the parties in this matter; at any 
rate, they did not become angry with the 
parties or reject them. Therefore, at least give 
me the credit in this matter of pointing to the 
voluminous support of four million people in 
Tamil Nad, four million voters, not people; the 
number of people will be much more. 

Now, about the Congress. I think that their 
votes were nearly five millions or so, between 
four and five millions, but not more than five 
millions, but in between. Well, this is the 
difference. But how many people in the 
Congress support it? Now the Congress Party 
itself has changed the name in Madras in their 
official documents. It was quite possible for 
the Tamil Language to assimilate the word 
'Madras' and make it a part of the Tamil 
language, to use this expression in their 
official documents at the State level. But 
deliberately, purposely, they have decided not 
to use this thing but to insist on the expression 
'Tamil Nad'. Am I to take from this thing that 
the Congress Party is in principle opposed to 
the change of the name or will the inference be 
that since the Congress Party has changed the 
name 

in the sphere of State, since they are using 
their rightful language, they are likely to be in 
favour—at any rate many of them—positively 
in favour, of the change of the name in the 
Constitution as well? What will be the 
reasonable presumption? Supjose we had been 
discussing this matter in some other country, 
on the documentary evidence what conclusion 
would you have come to from these facts, 
unassailable facts, coming from the 
Government and coming from the election 
results? Would you have come to the 
conclusion that the Tamil Nad people are 
opposed to it ar would you be inclined to 
think, taking into account the electoral support 
on the one hand and the fact that the Tamil 
Nad Government itself has changed it on the 
other hand, that they are in favour of it? This is 
the argument I place before you. Normally you 
would be inclined to think, unless other 
evidence is led or produced, that they are in 
favour of it. I should like to hear from the hon. 
Members opposite as to what arguments they 
can give in order to counter, in the first place, 
if I make such a presumption and, secondly, 
factual evidence, the support, which I have 
mentioned in this connection. I should like to 
know. 

12 NOON 

Then there are others, the Tamil National 
Party, and so on; there are others, the splinter 
groups in Tamil Nad, small parties, and they 
all support it, apart from the Communist Party 
and the D. M. K., the two main opposition 
parties in Tamil Nad. As far as the Swatantra 
Party is concerned, it is much noise and fury; 
it has not much place there; a lot odf noise is 
there; one great man is there; he can make 
great noise; it is all right. But there are other 
parties also, smaller parties, they support it. I 
tell you, Sir. Once I went to Madurai, and 
there it was a Communist Party meeting. A 
purse was presented to the party by the 
workers—Rs.  20,000;  it 
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is all right. One can say that it is all 
Communist people that came, that it is all 
Communist people that came and gave the 
purse to me for the party. But what else 
happened there? The other Tamil people, the 
other parties, smaller groups also came and 
greeted us and there, naturally, the thing they 
said was that "Because the Communist Party 
had been pleading in Parliament that the name 
of 'Madras' should be changed into 'Tamil 
Nad', we have come here to signify our 
support to the Communist Party and the 
representative of the Communist Party who 
has come from Delhi." And it was done 
publicly. 

SHRI SHEEL BHADRA YAJEE: He has 
already taken from them Rs. 20,000 in the 
shape of a purse; he has already taken their 
brief and so he is advocating their cause. 

SHRI BHUPESH GUPTA: There you are, 
Mr. Sheel Bhad a Yajee, Sir, can you save me 
from Mr. Sheel Bhadra Yajee's interruptions? 
You see, Sir, this Bill was given much before. 
You may say they paid money, but money 
came from the Communists. 

MR. CHAIRMAN: If I should gave you 
from their interruptions, then I should also 
save them from your interruptions. 

SHRI BHUPESH GUPTA: you should save 
both, Sir; you do not seem to have taken into 
consideration that we need mutual saving. 

Sir, as I said, here the Communist people 
came; this purse came from the supporters of 
the Communist Party. But other parties came, 
despite their opposition to the Communist 
Party in other matters; with nothing in 
common with us in other matters, they came to 
signify their support to, and approbation of, 
the stand that we had taken in regard to this 
very particular matter under discussion today, 
and I think, Sir, that that point my esteemed 
friend, Mr. Sheel Bhadra Yajee, should have 
understood without further expatiation on the 
theme. 

Now I saw this  thing; everywhere I went I 
noted it.   I toured Tamil Nad, and everywhere 
one     question    was asked,  "What would 
happen  to your Bill?    Will it be taken up?    
Will the name be changed?" Things like that 
were asked.   And people were not always 
Communistg or Communist supporters.     
Many   other   people    also raised that point.   
Therefore I submit, Sir>  there is a volume of    
support— how to exactly define it, how to 
apportion    it between us and the Congress 
opposite—Congress   opposite here, not in 
Tamil Nad—I cannot say-   But I do-submit 
there is a great volume of support for what I am 
saying today, and am submitting before this 
hon. House, in all humility, to accept.   I would 
not have done it had I thought that large 
sections  of the people of Tamil Nad would be   
opposed to it in a   positive sense..   It may be 
due to the influence of the Congress they may 
not be acting in the same way as others would 
be acting; it may be that   when   the Treasury 
Benches shoot their guns, the other guns nearby 
will be silenced— I can understand it.   But it 
does mean that a person like me, who comes up 
with this Bill, would not have come forward 
with a measure of this kind if he had thought 
that it was    directed against the interests of the 
people of Tamil Nad.   Am I such a fool?   Have 
I lost common sense in such a way that I     
should    commit    such     a    crime as     that?      
Would     I    have    taken the pains to draft a 
Bill, bring it here and argue it out only to get 
the opprobrium of the people of Tamil Nad, to 
be run down and castigated by them, to be 
denounced by them?   I think, Sirr whatever you 
may regard me as being,  certainly you would  
not     think that I am blind to all common 
sense— you would not say that.   Therefore, in 
good faith I have 'brought it, because I felt   .   .   
. 

SHRI M. S. GURUPADA SWAMY 
(Mvsore): How do you know? 

SHRI BHUPESH GUPTA: I am asking him. 
Mr. Gurupada Swamy npcd not assume 
because he has abundance-of common tense, 
that I have no com- 
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possible for him to think, but I should have 
thought, in all humility, that I am not so much 
devoid of common sense. Certainly I do not 
have the intelligence, wisdom and the height 
of common sense with which Air. Gurupada 
Swamy, a colleague of ours, is invested; I am 
proud of it, that I have got such a colleague 
with so much of common sense. 

Here it is not that. Now you debate the Bill 
on merits. I should ask the House to debate this 
question purely on merits, on ethical grounds, 
on political grounds, on grounds of democracy, 
on grounds of go'od approach to some 
important questions in public life, and in that 
context by all means take it into account, what 
is going to be the possible repercussions on the 
minds of the people of Tamil Nad. If I am told 
the people of Tamil Nad are opposed to it, Sir, 
I shall bow out of this venture and ask your 
leave to withdraw this Bill. But if I can make 
out that large sections of the people of Tamil 
Nad support it then I should think the hon. 
Members opposite should give their 
consideration and thought to this matter. The 
trouble with hon. Members opposite sitting in 
the Treasury Benches coming from Tamil Nad 
is this. When they are in Tamil Nad, they say 
one thing. When they are in the Treasury Ben-
ches in New Delhi they get delighted and say 
another thing. (Interruptions) We have seen the 
former Finance Minister, Mr. Krishnamachari, 
in Madras saying very excellent things, and 
coming to Delhi saying entirely different 
things. 

SHRI SHEEL BHADRA YAJEE: TO say 
that the people of Tamil Nad speak one thing 
there and another thing here is, I think, 
personal aspersion. 

SHRI BHUPESH GUPTA: It is not 
personal; I am talking about the Government 
men, not personal, Mr. Ala-gesan, for 
instance. 

SHRI LOKANATH MISRA (Orissa): I hope 
he was speaking such thing when he was not a 
Minister. 

SHRI BHUPESH GUPTA: That i« another 
aspect of this story; that Is another side of the 
story. 

MR. CHAIRMAN: Do not address him 
direct. 

SHRI BHUPESH GUPTA: He made 
enquiries through you of me, and I am giving 
the reply. 

Now here, Sir, to your right is Mr. Alagesan 
sitting. (Interruptions) Then teach me Tamil. 
Make the name Tamil Nad here so that I learn 
Tamil more. But you teach me Madras. What 
is Madras here? Make it Tamil Nad and then 
give me the Tamil pronunciation. I shall 
certainly learn it. I am very sorry for it. You 
will find the same difficulty if you were to 
pronounce some Bengali names. 

Now, Sir, Mr. Alagesan was in this House, 
not in this House, in this Parliament, after the 
first General Elections. And we heard his 
speeches. His ideas and his standards we got 
from him. Then, unfortunately he became a 
casualty in the next General Elections. But 
then he became the President of the Tamil Nad 
Pradesh Congress Committee. I do not kntow 
what post is now a days greater, Presidentship 
of the Pradesh Congress Committee, or 
Deputy Ministership. It is for them to say, but 
anyway, he became, to my mind, a very 
important person in Tamil Nad—President of 
the Pradesh Congress Committee. Now he had 
made many speeches somewhere reported, at 
least in an English paper. Did he make a 
statement, when I moved this Bill in this 
House, that it was wrong and misconceived, 
that it should not be done? Did he tell the 
Chief Minister of Madras, being the President 
of the Tamilnad Congress Committee, that in 
view of the fact that the Constitution still 
retains the name "Madras' let at least the name 
'Tamil Nad' be used in place of the 'State of 
Madras'? He did nothing of the kind; he did 
nothing of the kind to my knowledge—he 
might have done something, but I have not 
read 
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these things in the newspaper. I am 
anxiously looking forward to what he is 
going to do today. 

I am anxiously looking forward to that. 
He will certainly intervene in this debate 
and I should seek light and guidance 
from him in this matter. 

Our friend, the lady Minister from 
Tamil Nad, she was almost convinced 
that this is a rieht thing. It seems that she 
was not unconvinced of that. 

SHRI C. D. PANDE (Uttar Pradesh): 
May il point out, Sir, that the  question is 
not whether Tamil Nad should be Madras 
or Tamil Nad, or Bombay should be 
Bombay or Maharashtra, or Karnataka 
should be Mysore or Karnataka? It is a 
different story and has a different bearing 
from the question of Hindi and English 
that he is trying to make >out. 

MR. CHAIRMAN: He is saying that 
hon. Members from Tamil Nad while 
they are there support it but they do not 
support it here. That is the point that he is 
trying to make. Of course, "he is making 
it at great length. 

SHRI BHUPESH GUPTA: You are 
quite right, Sir. In any case I know a bit 
of this thing. Therefore, allow me to 
make that point. As another hon. Member 
there interrupted, I said that I would like 
to hear what argument he has to advance. 
I have not got any convincing argument 
from them. Therefore, Sir, as you say, I 
think I have answered all the arguments 
that il could anticipate. I do not have any 
other argument. I know that the hon. 
Minister of State in the Ministry' of 
Home Affairs has got a welljprepared 
brief on the subject giving you the entire 
account. At least I make it possible for 
him to study the entire thing and he will 
certainly make a speech on the basis of 
that when he gives a reply. But before 
that, I am looking forward to 
169 R.S.—2 

hearing the hon. Members on      the 
Treasury Benches, from the Tamil Nad. 

Mr. Chairman, finally I would appeal to 
this House in all humility to consider 
whether I am projecting a controversy or 
whether I am trying to put an end to a 
controversy. If you think I am 
aggravating a controversy into a battle 
royal, hon. Members would be justified in 
asking me not to pursue it. But if they 
think that there is hardly any controversy 
over this matter, but certain contra-
dictions appear due mostly to historical 
reasons, and that we have not made the 
necessary change more because of inertia 
and force of habit in this House, in the 
other House or in the Government rather 
than for any other reason, I think they 
would ask me not to withdraw it, but to 
proceed with this Bill. This is all I can 
say. I am not dogmatic in such matters. 
But, certainly, when I see the Tamil 
people themselves feeling very strongly 
about changing the name in their own 
sphere) I think it is the duty of some 
Members of Parliament", since the 
Government will not itself initiate this 
measure, to take up the cause of the 
people of Tamil Nad and see as to 
whether we can get the support of the 
Government and make it acceptable to 
them. 

Before I sit down once again I pay my 
tribute to the people of Tamil Nad, and if 
I have offended any of them, those who 
do not like this thing to be changed—I do 
not believe there is anybody who really 
wants it to remain as it is in the 
Constitution—I am sorry for it. But I 
have done so in good faith. But I think, 
Sir, I have expressed the sentiments and 
urges of the people of Tamil Nad even if 
they are not articulate on the Treasury 
Benches or for reasons of the control of 
the Congress Party over a section of 
them. I know in their heart of hearts the 
people of Tamil Nad feel that the name 
should be changed and that is why I have 
proposed    it.    I    have    done it as a 
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respect towards the people of Tamil Nad, 
as a token of my feelings of solidarity 
with the people of Tamil Nad, and I think 
if Parliament takes the initiative in this 
matter, when we are discussing the 
languages Bill, the people of Tamil Nad, 
who have legitimate misgivings about 
Hindi and other things, will realise that 
we cherish their sentiments, cherish their 
urges and we also sometimes take the 
initiative on our own outside their State 
to meet their desires and so on. 

Mr. Chairman, once again I express my 
deep sorrow and resentfulness at the fact 
that Comrade P. Ramamurti, who has 
been a politician of long standing, a 
public servant outstanding in Tamil Nad, 
he is today not with us to lend his 
powerful voice in support of thas Bill. I 
regret, Sir, that he is rot amongst us today 
although he represents the people of that 
particular State here. He would have been 
in a better position perhaps to speak on 
this subject, with more intimate 
knowledge, with greater warmth, with 
more intense feeling and with more 
cogent reasons than I have done. 

SHHI ARJUN ARORA (Uttar Pradesh): 
May I know, Sir, what is the significance 
of Mr. P. Ramamurti not introducing and 
moving this particular Bill even when he 
was in this House? He introduced this 
even in his presence probably because he 
does not agree with him. 

SHRI BHUPESH GUPTA: Because 
you have put him in jail. 

MR. CHAIRMAN: Mr. Gupta, you 
need not go into that controversy. You 
have finished your speech, and I think 
you can very easily conclude. 

SHRI BHUPESH GUPTA: Sir, since he 
has raised that point, he would have 
spoken but the ballot came in my name. 

SHRI ARJUN ARORA: He never even 
gave notice of his intention to move it. 

SHRI BHUPESH GUPTA:    I    gave 
notice   .   .   . 

MR. CHAIRMAN: As a Member of the 
Party he was to have spoken. But it 
makes little difference as to who-
introduced. 

SHRI BHUPESH GUPTA: I thought I 
have not only the honour to represent this 
group but lead it, and I thought that it 
would be to express our solidarity with 
the people of Tamil Nad if this Bill was 
sponsored by a section which does not 
come from Tamil Nad and also by one 
who leads a particular group. That is why 
we did it Unfortunately, Sir, you have 
been denied, by no fault of yours or mine 
or of anybody in this House excepting the 
Treasury Benches, the advantage of 
listening to Comrade Ramamurti who 
would have perhaps given you better 
exposition of the case that I have tried to 
put before this House. 

Once again I hope that if the Bill 
continues during this Session, if the 
discussion is not concluded, the next time 
we take up the motion, the speaker from 
our side will be Comrade P. Ramamurti, 
one of the out-stDi.'ding leaders of the 
people of Tamil Nad.   Thank you. 

DR.  NIHAR RANJAN  RAY   (West 
Bengal): On a point of information. I have 
every sympathy with the urges, inner 
compulsions and sentiments ex- _ pressed 
by Mr. Bhupesh Gupta. 

Mr. CHAIRMAN: What is the point of 
information? 

DR. NIHAR RANJAN RAY: The point 
of information is: Has the. opinion of the 
Tamil-speaking people been voiced 
through their recognised forum, that is, 
the Madras Legislature? 

MR. CHAIRMAN: That point he has 
dealt with at great length. I would not 
trouble him again. 

SHRI BHUPESH GUPTA: I will give 
him the reply in the third reading. 

The question was proposed. 
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SHRI AKBAK ALI KHAN: Madam Deputy 
Chairman, this is a very simple measure but 
before I say anything on the measure itself, I 
would like to say to Mr. Bhupesh Gupta that I 
am sorry that Mr. Ramamurti is not here.   I 
consider him as a very esteem- 

ed colleague but when I objected, I did not 
object regarding Mr. Ramamurti but I 
objected to the way in which he was 
comparing the policy of the Government of 
India with the policy of China. 

SHRI BHUPESH GUPTA: I did not refer to 
Indo-China question at all. 

SHRI AKBAR ALI KHAN: I assure him 
that I am sorry Mr. Ramamurti is not here to 
participate in this debate. 

Coming to the Bill itself, my learned friend has 
taken seventy minutes but I assure you, Madam, 
that I      would not take more    than seven    
minutes. The whole point is that the      name 
Madras should be changed to     Tamil Nad.   
There are two points that have been rmde by the 
mover.    The   first is that it is the desire of the   
people of Tamil Nad and the other      point that 
he made was that in view of the reorganisation 
of India  according    to language,    Madras 
should be      called Tamil Nad.   I would meet 
both these points and close my arguments.    Re-
garding the first, I am glad he has paid an 
eloquent tribute to the Chief Minister of 
Madras, Mr. Kamaraj Nadar. I share his views 
so far as this tribute goes and I think the 
moment the people of Madras or   Tamil Nad 
desire, and through the proper source of the 
legislature, indicate their desire      for a change 
of the name, I am sure this Parliament will do it 
without      any argument and without any delay.   
The whole thing is, so far as I know—and I am 
sure that my friend, Mr. Santha-nam and other 
friends who come from Tamil Nad will be in a 
better position to speak—there    is    divided    
opinion there.   There are people who are   in 
favour of a change in the name while there are 
others who do not want the name to be changed.   
So it is not for Parliament to come in and say, 
'do this or do not do this'.   It is for the people of 
Tamil Nad to say what they desire. That is so 
far as the desire and   the wishes of the people 
of Tamil    Nad' are concerned. 
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Regarding reorganisation, I am sor-   | ry my 
learned    friend has not giv|en   ! even the 
slightest consideration to the fact that even after 
reorganisation we have not changed the names 
according to the language and there is no inten-
tion of doing     it unless   the   people desire it 
because we know that so far as the 
establishment of the prant according to the 
language was coneejru-ed, it was a long-
standing commitment of the Congress and they 
have honoured that but at the same time it is 
tjhe utmost desire of all the people    that   ; in 
this diversity we should introduce elements 
which go to make for tjhe unity and solidarity 
of the    countfy.   \ We do not want to create 
further differences or    intensify    the    
differences whether they may be on the basis   
of prant, whether they may be on the basis of 
language or anything.   As my learned' friend 
said( apart from language there are other 
considerations and those other considerations 
also should be fully kept in view.   He very cor-
rectly pointed out about Andhra Pradesh.    
There    was   a   move    that it should be called 
Telugu Pradesh   but the people on the whole 
thought that Andhra Pradesh was the proper 
naipe and we stick to it.    Similarly it   has been 
pointed out about Kerala.    A|id as you and I 
know there is a     ve|ry strong opinion in 
Mysore Assembly for that State to be called 
Karnataka Pradesh and there is  an equally  
strong opinion in favour of Mysore.    Is it for 
the Centre to say, 'no, you change j it to this'?    
That would    be a    wrong policy and it would 
not be in the interest of the country either.    So 
far as this is concerned, Madam, I submit it is 
not for us to say anything; it is for the people  of 
the Tamil Nad.    Certainly, the Parliament will 
see     that all those forces which go for integra-
tion   are   strengthened  and  foster    a unity in 
this diversity with love and affection of all the 
people concerned. 

SHRI BHUPESH GUPTA: If I 4m prepared 
to say that I am prepared to defer the 
discussion on this and let the Bill be    
circulated   for    opinion 

among the people of Tamil Nad, are you 
prepared to accept it? 

SHRI    AKBAR    ALT    KHAN:   My 
friend very well knows that I would throw out 
his suggestion; it is obvious. It is the duty of 
the people of Tamil Nad and the Madras 
legislature. When my friend loses his ground 
here,  he starts talking anything so that he 
could get at least propaganda for his party. I 
won't go to the length of     saying— as Mr. 
Yajee suggested—that they get fees    and a    
pay    of   Rs. 20,000|- to sponsor this but it is 
true that     Mr. Bhupesh Gupta will do if it 
serves the ends of his party.   That is the   main 
consideration.   He has no axe to grind.. He 
has no    personal motive.    I    can gladly    
agree with it and appreciate that, but for the 
sake of the party he will do    anything.    Even    
sometimes voluntarily or involuntarily he    
will go against the basic policies of      the 
country which go to make  for integrity and 
solidarity of the     country. Anyhow my point 
is this.    So far as my friend is concerned, 
apart     from the fact that he has made  a 
propaganda stand for his party, seeing Mr. 
Annadurai  here he wants to win    a place of 
love and affection with him. There is nothing 
more in this.   I think Mr. Annadurai is    very    
experienced and I am sure he understands      
Mr. Bhupesh Gupta very well and so I do not 
think that his overtures of love and affection 
will influence an experienced and able leader 
like my   hon. friend> Mr.    Annadurai.    So I    
think this measure should be thrown    out. 
With these words I oppose    this Bill. 

SHRI T. S. PATTAB.IRAMAN: Madam 
Deputy Chairman, we are extremely grateful 
to Mr. Bhupesh Gupta for espousing the so-
called desire of the people of Tamil Nad. It is 
sometimes the prayer of all that we should be 
saved from our friends. Mr. Bhupesh Gupta 
is one such friend. It is a great pity that Mr. 
Bhupesh Gupta could think that there are no 
representatives here of Tamil Nad to espous 
the cause    of Tamil Nad and 
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[Shri T. S. Pattabiraman.] that he should 
become the self-appointed spokesman of 
Tamil Nad. His Bill, as my friends (have 
already pointed out, has only propaganda 
value and he brought in very cleverly the 
question of the release of Mr. Ramamurti. 
He could have made a straight demand for 
the release of Mr. Ramamurti and the 
Government would have given him a 
straight reply that he must change his 
opinion and behave better. That would 
have been the straight course. My friend 
wants •that the Communist Party which is 
tottering in Tamil Nad, which is losing all 
its roots in Tamil Nad, should pick up with 
this propaganda which he has been making 
here for nearly 70 minutes. Madam, it is a 
well known principle that it is the people of 
the State who have to decide what name 
they should have for their States. The I 
Madras Assembly has already decided —
of course it was not a decision—but | there 
was a Resolution by Mr. Chin nadurai and 
later it was withdrawn. Afterwards neither 
the Madras Assembly, nor even the 
Communist Members, nor other parties 
have brought forward any Resolution to the 
effect that the name of Madras must be 
changed to Tamil Nad. They are perfectly 
satisfied with the present name. We know 
that if we give it a linguistic twist, it will 
be opening the Pandora's Box, once you 
begin to give recognition for a language as 
the basis for naming a State. Let not Mr. 
Bhupesh Gupta forget that among the total 
population of three crores in Tamil Nad 
more than a third speak Telugu, I Kanarese 
Urdu and other languages, j and we in 
Tamil Nad have been living in perfect 
amity. There have been no linguistic 
clashes, no linguistic •differences, no 
linguistic quarrels, bet- ' ween us and we 
have been living in perfect amity. And I 
am sure that if this Bill of Mr. Bhupesh 
Gupta is accepted, it will create conflicts 
and bitterness. Moreover he must also 
know that in the Services in Madras more 
than 40 to 50 per cent are people whose 
mother-tongue is not Tamil j T>ut Telugu 
and other languages.    20   | 

to 30 per cent are Kerala people and their 
language is Malayalam. So if you want to 
call it Tamil Nad, I am afraid Mr. 
Bhupesh Gupta—he is a clever orator, a 
brilliant speaker, a person who could 
argue out a case even though there is no 
substance in it—could still not point out 
or bring forth any point which the House 
could accept for changing the name. 
There were no arguments at all. He was 
only speaking about the wishes of the 
people. I am sure that we understand the 
wishes of the people there better than Mr. 
Bhupesh Gupta sitting in Bengal or in 
Delhi or making a whirlwind tour for 
three or four days. So far as the elections 
are concerned, they are an indication. He 
gave an indication about the elections. He 
counted some million votes and all those 
things.   But he forgot that there 

I are only two political parties in Tamil 
Nad which have as their aim in their 

I   OWR constitution that the name of the 
! State should be changed to Tamil Nad 

One is the "We Tamil Party" of Mr. 
Adityan and the other is the "Tamil Arasu 
Kazhagam" led by Mr. Siva-gnana 
Gramaniar. The "Tamil Arasu 
Kazhagam" by and large did not contest 
the elections. They supported all the 
Congress candidates during the last 
elections. Secondly, the 'We Tamil 
Party", which has been led by Mr. 
Adityan, contested about 7 to 8 seats. 
They are a virulent type of Tamilians. 
They say that Tamil Nad must be only for 
people who speak Tamil and all that. 
Those people were routed in the 
elections.   All of them were de- | feated. 
So, if elections are any indication to Mr. 
Bhupesh Gupta, these 1 two political 
parties, which had as their basic demand 
the change of the I  name of Madras to 
Tamil Nad, were j completely routed. As 
a good democrat he is, at present, he 
should accept the verdict and should not 
raise the issue again. 

Then, let him go into the other matters.   
He wanted     to say    that the Dravida   

Munnetra     Kazhagam   and ]  others got 
four million votes and   all I  that.    It is all 

accepted.    We cannot 
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hide that. But I can assure you and I can 
assure Mr. Bhupesh Gupta that none of 
these parties had this as; a slogan for the 
elections. This demand did not find a 
place in the election manifesto, i.e., the 
name of the State should be changed, of 
any of these parties. The Communist 
Party had an electoral alliance. He said 
we did not have unity. That is quite 
correct. Mr. Bhupesh Gupta, if he thinks 
quietly and calmly, will know that his two 
candidates, Mr. Anandan Nambiarand 
Mr. Umanatha Rao, were returned to 
Parliament only with the support of the 
DMK in those constituencies. TThere 
they did not set up MLAs against the 
DMK and the DMK did not set up 
candidates for Parliament and as a result 
of the electoral alliance Mr. Bhupesh 
Gupta got all these things. 

He used a very clever legal language 
that we did not have unity.   But an 
electoral alliance is definitely in-, jurtous 
to unity and I am sure     Mr. Bhupesh 
Gupta will not forget   that. 

I do not want to take much time. 
"Please leave it to us. If we want to have 
a change, let the Madras Assembly pass a 
resolution for that. I am sure this 
Government will accept it and the 
Government itself will bring forward a 
resolution. It is better that 'it is left to the 
people of Madras and to their elected 
representatives. 

Another point which Mr. Bhupesh 
Gupta should consider is: Is it historically 
right to call Madras Tamil Nad? I submit 
it is not. We are better understood in this 
world as Madras or Madrasis than 
Tamilians. The name nf Madras can be 
located and recognised by people all over 
the world and it has got a place all over 
the world. 

SHRI BHUPESH GUPTA: You have 
misunderstood it. In Bengal, if anyone 
•came from the South, in the old days, he 
would be a Madrasi, whether be was from 
Telengana or from Malaya-lam. 

SHRI T. S. PATTABIRAMAN: I will 
come to that. Even in Delhi and in north 
India anybody who comes from the south 
of India is called a MadrasL It is very 
good. So, Madras does not denote any 
linguistic, regional or parochial feeling. 
Anybody who comes from the Soutih of 
India is called a Madrasi. 

SHRI BHUPESH GUPTA; That is the 
reason why you want it. 

SHRI T. S. PATTABIRAMAN: I do not 
want to be as narrow-minded as you are. 
Let the word 'Madrasi' connote as many 
people as possible. He will find that 
Bengal may be historically true. There 
has been Bengal and there must be Kerala 
historically. But there has been no Tamil 
Nad historically. It is only the creation of 
politicians, of political parties of a recent 
date. There was nothing in existence as a 
unified Tamil Nad till about five hundred 
years ago. It was 'Pandya Nad' or 'Chera 
Nad' or 'Chola Nad'. There has never been 
historically a Tamil Nad'. And why do 
you want to create a new one, when 
historically it is not justified? It is not 
justified politically. It is not justified 
democratically. Just to satisfy the whims 
and fancies of communists and to get a 
proper atmosphere for Mr. Rama-murti's 
release, please do not make us a pawn in 
your game. We know you very much, Mr. 
Bhupesh Gupta, and we appreciate you 
are a good friend at times. Tamil Nad 
people are very fond of him. But do not 
hinder us. Do not try to throw us into 
disputes. Once you create a sort of Tamil 
Nad, the Telugu-speaking people, who 
number about 50 lakhs in Tamil Nad will 
say: Our mother-tongue is Telugu. Why 
do you call it Tamil Nad? We have got 
plenty of border areas where Malayalis, 
Andhras and Kannadigas are there. They 
are living in amity. For example, the 
Hosur area and Kollegal area are po-
pulated by Kannadigas and Telugus and 
they are living in peace because Madras 
is Madras. But once you try to create the 
name of Tamil     Nad, 
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will say—I do not say that the Communist 
Party will demand it—the "We Tamil" Party 
will say that only Tamilians should reside * in 
Tamil Nad and all others should get out. This 
will be opening the Pandora's box. Sane as he 
is, very argumentative as he is, very reason-
able as he is at times, I would appeal to Mr. 
Bhupesh Gupta not to create dissensions 
amongst us. Allow us to decide it. If we want 
to have the name as Tamil Nad, I can assure 
him that the Congress as one of the biggest 
organisations—1 will not say the only 
organisation, though it is the major political 
organisation in Madras —can take care of the 
interests of the people. I strongly repudiate the 
suggestion that Congressmen talk one thing 
here and talk another thing there. I would urge 
Mr. Bhupesh Gupta not to make such 
insinuations. We Congressmen can stand on 
our own legs. We can feel, act and speak what 
we have in our mind and we are at perfect 
liberty. As a matter of fact, I can assure him 
that no whip has been issued to us. We can 
now talk whatever we like. So, we in Tamil 
Nad, especially Congressmen of Tamil Nad 
can speak freely. 

SHRI BHUPESH GUPTA: Even without a 
whip you are saying this. Heaven only 
knows what you would say if there had been 
a whip. 

SHRI T. S. PATTABIRAMAN: It is 
because your Bill is very injurious to the 
people of Tamil Nad and this country. If it is 
a'lowed to become law, it will create 
dissensions and perhaps dissension is 
something in which communists can thrive. 
Perhaps it is with that motive that you have 
brought forward this Bill. If that is so, I can 
understand why you have brought forward 
this Bill. I submit that there is no 
justification for changing the name. We in 
Tamil Nad do not want this name to be 
changed from Madras to Tamil Nad because 
we are better known as Madras than as 
Tamil Nad people, 

So, before closing my speech I would 
appeal to you not to press the Bill, but 
withdraw it in the interests of the people of 
Tamil Nad themselves. 

SHRI K. SANTHANAM: Madam Deputy 
Chairman, I think the Bill is altogether 
irregular. I was not here when it was first 
moved. Otherwise, I would have argued that it 
is who'ly unconstitutional, because any 
legislation dealing with the reorganisation of 
State, viz., either to increase the area of any 
State diminish the area of any State, alter the 
boundaries of any State or alter the name of 
any State should be done under article 3. 

THE DEPUTY CHAIRMAN: It has been 
decided by the Chairman. 

SHRI K. SANTHANAM: I am not 
questioning the ruling of the Chairman. I am 
only saying that even assuming that 
constitutionally the Bill is all right under 
article 368, it takes away the valuable 
safeguard that is provided against hasty 
introduction of such Bills. It provides that the 
President should first give his permission and 
then it should be sent to the Legislature and 
the opinion of the people Bhould be 
ascertained before any such legislation  is 
brought in Parliament. 

SHRI NIREN GHOSH (West Bengal) : It is 
a change of name. I think his argument is 
wide of the mark. 

SHRI K. SANTHANAM: My friend has not 
read the Constitution. I am sorry. It is stated in 
article 3 (e): alter the name of any State. The 
Bill affects the name of a State. Therefore, this 
article   3 has to be read. 

THE DEPUTY CHAIRMAN: I do not think 
we can go into the ruling of the Chair. The 
Chairman has given his ruling, that the debate 
can go on. 

SHRI BHUPESH    GUPTA:     Parliament 
may by law deal with such matters, not by 
changing the Constitution Then, these things 
have to be done. 
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point. They have provided this article and they 
have provided that it should be done by law, 
not by a constitutional amendment. 

SHRI BHUPESH GUPTA: No. Any way, I 
shall answer that. 

SHRI K. SANTHANAM: It will take a lot of 
time to elaborate this point. As my hon. friend 
said some time back, I was in the Constituent 
Assembly. "We provided various ways of 
amending the Constitution. So far as the 
States' reorganisation is concerned, article 3 
provided an easy method that is by law and 
not by a constitutional amendment. Therefore, 
by short-circuiting article 3, even assuming 
that the constitutional amendment is valid, I 
think he has done a great deal of harm because 
it is necessary that first the people of the State 
concerned should express tbeir opinion before 
any such issue is discussed. 1 P.M. A mere 
discussion of matters relating to a State may 
do a great deal of harm unless the opinion 
comes from the State concerned. The second 
point is, if Mr. Bhupesh Gupta had known the 
history, the Tamil Nad people had to wage a 
regular campaign for retaining the City of 
Madras entirely within the Tamil Nad area. 
There was a dispute between Andhra and 
Tamil Nad and on that very great leaders also 
began to quarrel with one , another, and finally 
the Tamil Nad people secured their point. 
Today the city of Madras can be considered as 
one of the greatest cultural and industrial 
centres in the country. Therefore, the Tamil 
Nad people are quite content to have the name 
of their State called by Madras. It does not 
take away the greatness of the Tamil language. 
Madras is also becoming the centre of Tamil 
language, Tamil literature and Tamil culture. 
Therefore, there is no curpose in anybody 
trying to disturb the existing state, and as a 
friend has pointed out, if there is any such 
feeling, it must first come    through    the 

Legislature of Madras. If the Legislature of 
Madras wants to have the name changed, I do 
not think the Parliament will come in the way. 
Therefore, I am sorry that Mr. Bhupesh Gupta 
should have brought the Bill knowing that it is 
a pure publicity stunt, because the motion for 
consideration itself is not at all likely to get 
the absolute majority of the House. There is 
not even five per cent chance of its securing a 
majority of the House. Why should he bring a 
Bill in such circumstances especially when he 
is dealing with other people? This is surely 
fishing in troubled waters, and I think it is not 
a proper thing to do. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 2-30 P.M. 

The House then adjourned for 
lunch at two minutes past one of the 
clock. 

The House reassembled after lunch at half 
past two of the clock, the VICE-CHAIRMAN, 
(SHRI M. P. BHARGAVA) in the Chair. 

SHRI NIREN GHOSH: Sir, first of all, I 
want to raise a point of order. It is this, dhe 
hon. Member said that the Bill had been 
moved for publicity stunt purpose. I think this 
is unparliamentary, imputing motives, imput-
ing that it was not moved out of genuine 
considerations. So, either the Member should 
withdraw it or it should be expunged from the 
proceedings. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): There is no point of order 
involved because, as far as I can see, 'stunt' is 
not an unparliamentary word;  publicity stunt' 
is not unparl;amen-tary in my opinion. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, it was not mv point to raise it because 
I might say that others also say 'stunt'. That is 
not the point. It is not the question. Whether the 
word is unparliamentary or not is not    the . 
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[Shri Bhupesh Gupta.] only consideration. 
You see, he used that word; it is *publicity 
stunt.' Therefore, if I have been guided by any 
other motive than normal motives for   .    .   . 

SHRIMATI C. AMMANNA RAJA: I want to 
know what he is doing. 

SHRI BHUPESH GUPTA: I am speaking. 

SHRIMATI C. AMMANNA RAJA: On 
what? 

SHRI BHUPESH GUPTA: On whatever you 
like. 

SHRIMATI C. AMMANNA RAJA: I want to 
know whether you want a ruling or what. 

SHRI BHUPESH GUPTA: At the moment, 
the lady is speaking. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Not three at a time, one at a 
time. 

SHRI BHUPESH GUPTA: It is very 
interesting. 

' SHRI P. N. SAPRU (Uttar Pradesh): I want 
your ruling on this question whether it is 
permissible for Member* to talk to each other 
without any reference to you. I know that the 
procedure of the House is that the Chair must 
be addressed and here I have noticed that 
Members address each other and carry on 
conversation with each other. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): All interruptions should be 
through the Chair. If anybody wants to 
interrupt any other Member, he should get up 
and address the Chair and then interrupt. 

SHRI BHUPESH GUPTA: How can we 
make an interruption? Are you conservative, 
Sir? How can I say? Interruption is 
interruption. You do not have all the time to 
look at the Chair, have somebody in mind, 
utter 

a word through    you, Sir,    all    thi« thing.    
.    .    . 

THE VTCE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Bhupesh Gupta, there 
cannot be a running commentary. When 
another Member is speaking, you cannot go on 
interrupting and that is what I have noticed 
that when any other Member is speaking, 
some Member! make it a point to go on in-
terrupting. 

SHRI BHUPESH GUPTA: Well, in-
terruptions are allowed in parliamentary 
practice. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Interruptions are allowed. 

SHRI BHUPESH GUPTA: How do we 
know? Then we have to go through the 
proceedings. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : We need not go into thi* 
question. 

SHRI BHUPESH GUPTA: If this is not 
easily allowed, then we have to go through the 
proceedings, calculate with a watch whether it 
is there every minute. But suppose it is not 
there every minute, suppose there are ten 
interruptions; divide 4J hours by ten. 

AN HON. MEMBER: Any running 
interruptions. 

SHRI BHUPESH GUPTA: Running means 
it must run all through. 

AN HON. MEMBER: But they have also 
been saying. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : And then, Mr. Bhupesh Gupta 
probably forgets another convention that an 
interruption is only permissible if the other 
Member has yielded. 

SHRI BHUPESH GUPTA: No. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Yes. 
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SHRI BHUPESH GUPTA: No. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): TWO Members cannot be on 
their legs at the same time. 

SHRI BHUPESH GUPTA: That is 
right. Sitting interruption ahd some   .   .   
. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Sitting interrution is to be 
discouraged at all costs. 

SHRI BHUPESH GUPTA: Interruption   
.   .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): YOU come to yaur point. 

SHRI BHUPESH GUPTA: You seem to 
be thinking of a particular way. It is too 
late in the day. What about •stunt'? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): About 'stunt' I have already 
said. 

SHRI BHUPESH GUPTA: Is it all 
right? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Yes. 

SHRI BHUPESH GUPTA: Therefore, 
Mr. Santhanam can make a stunt here. It 
is all right. 

SHRI NIREN GHOSH: Sir, I have 
listened carefully, in fact very carefully, 
to the speeches of the hon. Members 
coming from Tamil Nad. They made very 
fighting speeches. They fought but 
without sword, without any argument. 
That is the whole point because you will 
notice that in all their speeches they said 
that the people of Tamil Nad used that 
nomenclature. All along they referred to 
Tamil Nad, the State of Tamil Nad, the 
people of Tamil Nad. That is what they 
said. In fact, their speeches make it 
certain that this is not for stunt, for 
publicity »tunt, purposes. This Bill is 
reasonable, genuine, reflecting a genuine 
right 

of the people of Tamil Nad. In fact, their 
very speeches nail down this point. So, 
what this Bill seeks to do is to give de 
jure recognition to a de facto fact that is 
there. That is the first point that I want to 
make. 

Then, the argument has been advanced 
that there are in the State of Tamil Nad—
or the State of Madras as it is now 
called—certain sections of people 
speaking the Malayalee or the Telugu 
languages and that i'f the name of the 
State of Madras is changed to that of 
Tamil Nad, it will disrupt the position. I 
do not know from where from which 
armoury, they invented' or procured or 
secured this argument. In fact, in almost 
in every State of India, besides the people 
of that State who are speaking the 
language of that State and are resident of 
that State, all other sections, various 
linguistic groups, from all parts of India, 
reside in that State, whether it is West 
Bengal, Maharashtra or Madras, in any 
State whatsoever. But for that reason, it is 
not forbidden that Maharas-tra should not 
be called the State of Maharashtra because 
there are Mala-yalees residing there, 
because there are Tamil people living 
there or because there are Hindustani-
speaking people living there. No such 
argument could be raised. Then, why do 
they raise this arguments? In fact, in 
almost all the States, certain people from 
other States do reside That is a historical 
fact. But that does not prevent the people 
of that State from having their own State 
Legislature, their own habits and ways of 
life. It is a commonly accepted democratic 
practice. So, I was sorry, rather I was 
astonished and pained, to hear this sort of 
argument advanced bv them because even 
in the case of Members who advanced this 
argument in their speeches, their State 
language was the Tamil language. So, if 
we expand this argument, what it amounts 
to is this because they have made Tamil as 
the official language of the State of 
Madras, the Malayalee-speaking people 
may raise an objection or the Telegu-
speaking people may raise an 
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division; it may create disruption. Then no 
State in India can have its own State language. 
What are now called as the regional languages, 
they are all enumerated in the Constitution as 
the national languages. So, this is simply a 
funy argument that has been put forward. And 
then why is there such an infatuation for the 
name 'Madras' given by the Britishers? It was 
said that the State of Malayalam-speaking 
people is called Kerala. But Kerala is a name 
which was current in our country for hundreds 
and hundreds of years—it was not imported, or 
somehow implanted—and that name was 
there. Similar ia the case with Mysore, and any 
student of history knows that for hundreds of 
years there was such a thing called Mysore. It 
was not imported by the Britishers, or a 
strange name grafted by the Britishers on to 
some part of the country, or to certain city, or 
something like that. So I cannot follow why 
this sort of argument should be advanced  at 
all. 

Then, if you change the name of the State 
from 'Madras' to Tamilnad', the city of 
"Madras' remains; that name is not changed. 
What the people all over India know, or all 
parts of the world know, that is, Calcutta, 
Bombay, Madras—names of three major 
cities—or Delhi, or something like that well, 
in their cases nobody suggests change of 
names, their names remain, and likewise the 
name of 'Madras' city will remain. So there 
can be no objection to Madras State being 
named Tamilnad.' But then Mr. Santhanam 
advanced a peculiar argument He said, "We 
are happy with Madras. We do not want that 
name to go away." He also raised the 
objection saying that the people do not want it. 
But it is nol a fact either way. If the State is 
'Tamilnad,' the city yet remains unaffected, 
and it is *Madras'. There has been no proposal 
to change the name of the city of Madras to 
anything else. For example, there is the State 
of Maharashtra.   Its capital is Bombay. It is 

called Bombay even after the formation of the 
State of Maharashtra. That name still remains. 
Though the name was perhaps given by the 
Britishers, that city and that name remain. So 
that is not a point at all. 

SHRI N. M. LINGAM (Madras): Why not 
change the name of the city also? 

SHRI NIREN GHOSH:  Why? 

SHRI N. M. LINGAM:  Why not do 
it?   

SHRI NIREN GHOSH: If the people want it, 
we will do it. But nobody wants it. What the 
people of a certain locality want, that you 
should respect. Somehow or other they are 
attached to a name for a long time, may be 
very ancient, may be that it is connected with 
their traditions or customs and they consider it 
to be their own, part and parcel of their social 
fabric, and that is why they stick to that name. 

SHRI SATYACHARAN (Uttar Pradesh) : 
By way of clarification I would like to know 
from the hon. Member if there is some sort of 
proposal on behalf of the Madras 
Government, or from the people, to change the 
name from 'Madras' to Tamilnad' because, 
from what I see, this is a Bill which has been 
brought on the floor of this House by the hon. 
Member opposite, not on behalf of the Madras 
State, and this is a Bill which falls within the 
jurisdiction of the Madras State and not that of 
Parliament. This is my submission, Sir. 

SHRI NIREN GHOSH: Sir, if on account of 
various party considerations, or otherwise, the 
ruling party chooses not to reflect or honour 
the urges of the people there, it is perfectly 
honourable and open to people from other 
parts of India, or other representatives from 
that State to try to honour the people's urges 
obtaining there. It is for you to explain, I 
think, Sir, it is for them to explain why the 
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ruling party there, as the other Member,  Mr.  
Pattabiraman   .    .   . 

SHRI SATYACHARAN: It will be 
considered if it has at all come formally, 'Sir. 

SHRI NIREN GHOSH: I could not follow. 

SHRI SATYACHARAN: I say, if there was 
any formal proposal on behalf of the Madras 
Government, which we have turned down, we 
could have been accused of being apathetic to 
the proposal—if it had come formally through 
the people and the State of Madras. 

SHRI NIREN GHOSH: No, no, what I said 
is this. If the Congress Party, which rules the 
State of Madras, if out of certain party 
considerations (Interruptions) or other factors 
obtaining there,, if they prefer to by pass this 
question, not to honour the sentiments of the 
people there, it is for them to explain why 
their party has not brought forward such a 
resolution in the Madras State Assembly, 
passed it and forwarded it to Parliament. It is 
for them to explain, to us here, as also to the 
people of Tamil Nad. That is what I want to 
say. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Has anybody, besides the ruling 
party, brought a resolution in the Madras 
Assembly? Has any . other party than the ruling 
party brought a Resolution or a Bill to this 
effect in the Madras Assembly? 

SHRI C. N. ANNADURAI (Madras): May I 
say   .   .   . 

Tm VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): YOU are speaking next. 

SHRI C. N. ANNADURAI: On a point of 
clarification on this point I may say that the 
Praja Socialist Party in Madras brought 
forward a non-official Resolution to this effect 
in 1959. 

369 RS—3. 

SHRI NIREN GHOSH: And so that is how 
matters stand. At least one party has done it, 
and now our party is bringing it here. We may 
as well bring it there. Perhaps we will do 10 
in future. 

Then the question was raised that since in 
the elections the Congress Party got the 
majority of the seats, so the people of Madras 
or the State of Madras do not want that the 
name be changed. I think it is rather a curious 
and strange argument to make, because 
everybody knows that in the General Elections 
various policies and factors are taken into 
consideration by the voters when they cast 
their votes. The opinion of the electorate of 
the 'State of Madras was not taken on the 
single question whether the name of the 'State 
of Madras' should be changed to 'Tamil Nad.' 
Since this question has been raised by almost 
all Members from the Treasury Benches I 
throw a challenge here and now, let a 
referendum be taken of the people of Tamil 
Nad on this single issue only, whether they 
want the name of the State of Madras to be 
changed to that of 'Tamil Nad', or not. 

SHRIMATI C. AMMANNA RAJA: We do 
not believe in referendum. 

SHRI NIREN GHOSH:  You do not? 

SHRIMATI C. AMMANNA RAJA: No. 

SHRI NIREN GHOSH: You do not believe 
in democracy then. Why should you?    You 
need not.    (Interruptions). 

So I throw a challenge, and since they say 
the people of the State of Madras do not want 
it, if they are bold enough, let them accept the 
challenge. Let the Government say so, that 
they will arrange for such a referendum; we 
will withdraw the Bill. Let it be referred to the 
people of Tamilnad, this single question. No 
other policy consideration should be involved 
or should be imported into this matter. Let 
there be one single question and let the people 
give their verdict.   Are 
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think you are not. That is why you are 
embarrassed when we have brought 
forward this Bill, and that is why, in order 
to bypass all reasonable arguments, 
instead of giving any convincing, cogent 
or coherent arguments, you are making 
fighting speeches without arguments; 
fighting without a sword In hand, all the 
same you are fighting, moving your hands 
and legs; there are no weapons in your 
hands. Do not do this. Say that the 
election there would be fought on this 
single issue, and let us see the result. 

SHRI SHEEL BHADRA YAJEE: We 
have seen the result; you were badly 
defeated. 

SHRI NIREN GHOSH: Let it be seen 
on this single issue, not other issues, on 
this single issue only. But you dare not do 
that; I know that. 

Then my hon. friend, Shri Sheel 
Bhadra Yajee, who generally takes, I 
should say, a more or less progressive 
attitude though speaking from the 
Congress  Benches   .   .   . 

SHRI LOKANATH MISRA: He is a 
communist, he says. 

SHKI NIREN GHOSH: . . . said that in 
the name of the unity of the country and 
all that th's Bill should be thrown out. 
Well. I think it is a retrograde or 
backward-looking sentiment which 
prompted him to advance those 
arguments because, in Bihar, Magadhi or 
Bhojpuri or Maithili, whatever you call it, 
those are local dialects, and the written 
language of Bihar is Hind).   That is the 
prime fact. 

SHRI SHEEL BHADRA YAJEE: 
Maithili language has got a separate 
script, and literature also, quite distinct 
from Hindi. 

SHRI NIREN GHOSH: Yes, it Is. I 
concede. But it is Hindi that is spoken by 
the majority of the people there and that 
is the official language, one 

of the fourteen national languages. Now, 
Parliament is going to put its seal of 
approval to a single official language. So 
the question does not arise. They say that 
in order to be fully democratic and 
consistent one has sometimes to set up 
autonomous regions taking into 
consideration the wishes of a group of 
people speaking local dialects. But that is 
a separate question altogether. Since an 
overwhelming majority of the people of 
Bihar speak Hindi, nobody wants the 
dismemberment of that State. That is not 
the point at all. What I mean to say is that 
you have to recognise the linguistic States 
in India, you have to honour them. They 
have been carved out of the heterogeneous 
British pattern but they are based on solid, 
democratic consideration. You have to 
honour and find a place for these linguistic 
national groups. They are not simply 
language groups. They are compact, 
contiguous territories speaking a particular 
language since hundreds of years. So that 
is their territory inhabited by them. Unless 
you honour their feelings you will split 
India. Unless you honour their sentiment 
and form democratic l'nguistic States and 
disregard what is reactionary, you will 
destroy the fabric of India, the unity of 
India. You will destroy the national unity 
if you adopt that a+t'tude. So, I would 
request hon. Mr. Yaiee not to advance 
such arguments. Whether he concedes my 
point or not is up to him. But I hope he 
will reflet upon the points advanced by 
me. That ia my request. 

Sir, it is unfortunate, as I said—I 
repeat—that our colleague, Mr. P. 
Ramamurti, is not here. He should have 
been here to argue this case. 

SHRI LOKANATH MISRA: You are 
arguing much better than him. 

SHRI NIREN GHOSH: How can I sav 
that? I am afraid I cannot agree with my 
hon. friend in what he says. What I mean 
to sav is th:s. Since the Government knew 
that such an impor- 
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tant Bill concerning the people     ot 
Tamil Nad was on the agenda of Par-
liament, that it was going to come before  
Parliament,   they  should     have seen 
their way to releasing   Comrade P. 
Ramamurti so that he could    take part 
in this debate.   It was unjustified 
uncalled for and undemocratic for the 
Government to arrest indiscriminately 
Communists under the Preventive De-
tention    Act.    And    now    that    five 
months have passed, it is all the more 
unjustified and uncalled for to continue 
with that process.   Since the Gov-
ernment knew that this Bill was on the 
agenda of Parliament, he    should have 
been here on behalf of the people of 
Tamil Nad, not all the   people of Tamil 
Nad, I concede.    I    concede that the 
ruling party has got the majority of 
seats; they secured a majority of votes 
there.    But on this question what we 
say reflects the opinion of the 
overwhelming majority of the people of 
Tamil Nad.   That is why I demand: 
Accept my challenge that a referendum 
should be taken on this point or election 
should be f">ught on this issue alone.   I 
do not see any harm in this. In fact, if we 
concede that    demand, we will be   
cementing the   unity   of India.    If we 
change the name of the State of Madras 
to that of Tamil Nad, we will be not onlv    
honouring    the sentiments of a 
particular    linguistic group but 
protecting the national interests. 

With  these  remarks I support  the Bill. 
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SHRI C. N. ANNADURAI: Mr. Vice-
Chairman, very  rarely  I  am  in  full 
agreement with my hon.  friend,  Mr. 
Bhupesh Gupta, but today I riae to support  
him     whole-heartedly,   fully and    
sincerely.    The only    weakness of the 
Bill is the nature of the Bill being  a non-
official  one.       I    would have very 
much liked an official B.il to have been 
brought forward for this very necessary 
and very simple thing that would have 
satisfied millions of Tamilians of Tamil 
Nad.    Very many arguments that were 
advanced against the Bill brought forward 
are perhaps more due to the colour of the 
mover rather  than  the  arguments  
advanced for its support. One hon. 
Member was saying that he was not 
moving a Bill which the Madras State has 
asked him to move.    I regret very much    
thf.t sometimes it becomes necessary to 
explain    some rudimentary    principles. 
The Madras Government    will never ask 
on    its behalf. If the State Government    
wants the     Bill to be brought forward, 
there are the State representatives in this 
assembly and they would have brought it 
forward and, therefore, to say    that the 
Bill cannot be supported just because the 
Madras Government    has not  asked Mr. 
Gupta to bring this Bill shows that their 
only argument to fight against the Bill is 
that    their party or their State 
Government has not instructed them to act 
in this way.   I can very well understand 
the political trsmor in their hearts,    but 
that is no argument against the Bill. The 
arguments advanced by the sponsor of the 
Bill for renaming Madras    as Tamil Nad 
*ave not been answered by any one 

of the speakers who spoke against it. 
SHRI SHEEL BHADRA YAJEE:    I 

have answered it. 
SHRI C. N. ANNADURAI:    I  cannot 

understand—I    very    rarely    under-
stand—your language  and,   therefore, I 
d> not know whether there is logic or not 
but I would say that some of the arguments 
advanced were not pro. per. One hon. 
Member was saying that there  are  
Telugu-knowing  people  in Tamil Nad( 
Malayalam and Canarese-speaking     
people and,     therefore, to name Madras 
as Tamil Nad will create a sort of tremor in 
their hearts. May I inform this House 
through you, Sir, that all these arguments 
were advanced  and shattered  in my  part 
of the country? All these arguments did 
not stand the   onslaught   of   reason   and 
logic.   For the sake of informing this 
House, I may inform you, Sir, that on the 
24th February, 1961, the Leader of the 
House :n the State Assembly stood up to 
say that he was accepting part of the non-
official resolution brought forward   not bv 
the DMK or any other political party 
which is considered to b» inimical to the 
Congress, but by a PSP Member    That    
PSP    Member brought fo-ward a non-
official resolution   for  renaming  Madras   
as  Tamil Nad and it was discussed for 
many davs and    finally the    then    
Finance Minister   and   Leader  of  the  
House, Mr. C. Subramaniam, stood up to 
say that he was accepting a part, or the 
spirit, of the resolution and added that 
thereafter    all     publications    of the 
Madras Government would come    in the 
name of Tamil Nad Government. It is in 
such u way that all the publications in 
Tamil in the Tamil    Nad Government are 
being    printed    and published.   As a 
matter of fact, after makintr that historic     
declaration on th* floor of the Madras 
Assembly on the   24th February, the very 
next day the Finance Minister had  to 
present his Budget    and in presenting    
the Budget, the    opening    words of the 
Finance Minister were, "In consonance 
with the declaration made yesterday, I am 
now presenting to you the Budget of Tamil 
Nad". Therefore, all the 
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[Shri C. N. Annadurai arguments that the 
Telugu-speaking people, the Malayalam-
speaking people, the Canarese-speaking 
people, all of them, will be up against this 
change in name, fall to the ground, because 
part of this has been accepted by the 
Government. The part relating to the 
amendment of the Constitution, the word 
"Madras" to be deleted and the word 
"Tamilnad" to be inserted, was not accepted. 
Therefore, the sentimental arguments advanced 
cannot be accommodated even by the 
Government much less by the Madras 
Congress leaders. Sir, I am really surprised to 
see how much ill-informed my hon. friends are, 
those who advanced arguments against the Bill. 
One hon. Member stated here that Kollegal is 
in Tamil Nad. That hon. Member, 
unfortunately, is not present in the House at 
present. I may tell him, and his friends may tell 
him, that Kollegal today is part of Mysore. It 
has been taken away from the composite State 
of Madras and, after the formation of linguistic 
States, has gone to Mysore. If my hon. friend is 
so ill informed about Kollegal, I am not 
surprised at his arguments that nowhere in 
Tamil literature the word Tamilnad occurs. A 
politician who cannot understand that Kollegal 
today does not form part of Tamil Nad cannot 
be expected to be conversant with Tamil 
literature. For the edification of the House and 
for his own edification, I will point out the 
names of certain books wherein the word 
'Tamil Nad' is to be found. These are books 
written 1.800 or 2,000 years ago. I am reading 
the name in Tamil but the hon. Member who 
made that allegation is a Tamilian 
Congressman and he can understand trat. and 
the hon. Denutv Minister who will perhapi be 
making the replv she being also a Tamilian 
may tell him. The name3 of PARIPADAL, 
PATHITRUPATHU and the moi-e popular 
names of SILAPPA-THIKARAM and 
MANIMEKALAI. These are all Tamil classics 
written more than a thousand years ago and in 
PARTPADAL it is stated "THAN-DAMIZH  
VELI     THAMIZH NATTU 
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AKAMELLAM" which means, Tamil Nad 
which is surrounded by Sweet Tamil on all the 
three sides. ' In PATHITRUPATMU a classic 
written about 1,800 years ago it is stated, 
'IMIZH KADAL VELI THAMIZHA-GAMA" 
meaning Tamil Nad which has got the sea as its 
boundary.. In SILAPPATHIKARAM it is 
stated "THEN TAMIZH NANNADU" mean-
ing good Tamil Nad and in MANIMEKALAI it 
is stated "SAMBUTH-THEEVINUL 
TAMIZHAGA MARUN-GIL" which means 
Tamil Nad which is to be found in the 
continent which is called "SAM-
BUTHTHEEVU". If my hon. friends like to 
have more popular illustrations, I would like to 
refer them to the poems of Poet KHAMBAN 
and SEKKILAR both of whom have definitely 
used the word Tamil nad. It was obly 
afterwards that there were three kingdoms, the 
Cheranadu, the Cholanadu and the 
Pandyanadu. Tamil Nad is to be found in the 
classics of Tamil. It is not that there is poverty 
of ideas in the classics but it only shows that 
my hon. friend does not spend much thought or 
time over the Tamil classics and I may tell for 
the edification of the House that when the 
Congress Government in Tamil Nad purchased 
the Jaipur Palace at Ooty known as Aranmore 
Palace, they immediately renamed that palace 
as TAMIZHAGAM. I am pointing this out to 
say that the Congress there la trying to assuage 
our feelings, is trying to carry the Tamil Nad 
people along with them by saying that they 
have renamed the Aranmore Palace as 
TAMIZHAGAM, that they are publishing all 
the Tamil manifestos as Tamil Nand 
Government publications but that only for 
international correspondence, only for 
correspondence overseas they want the name 
Madras and, therefore, they are not prepared to 
amend tha Constitution. Therefore if the 
arguments advanced by some of the Tamil Nad 
Congress people were to be read -by the Chief 
Minister of Madras, he would turn round and 
say   Tou too 
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Brutus'. Therefore it ig that all the arguments 
advanced for not renaming it fall flat on the 
ground because even the Congress Govern-
ment there does not approve of these 
arguments. 

Another peculiar issue was raised here that 
the Bill is brought forward only as a publicity 
stunt of the Communist Party. Why not we 
appreciate the Communist Party for its sense of 
poliiiical expediency? Are not all political 
parties interested In getting political publicity? 
Is publicity a heinous crime? Why do you 
publish reports and books on Five Year Plans? 
Is that not publicity done at public cost? And 
yet you accuse other political parties, saying 
that this is publicity. But let me tell this House 
through you that even though you defeat the 
Bill he has-gained that publicity. You are not 
going to rob him any more of that publicity. 
When he comes to Tamil Nad he can 
conveniently face the Tamilians and say, 'I 
pleaded for you but it was the ruling pnrty that 
let you down.' Therefore you have unawares 
walked into the snare of Mr. Gupta. I would 
have very muqh appreciated if the ruling party 
hald approached Mr. Bhupesh Gupta arid 
stated, *Do not bring in this nom-official Bill; 
we ourselves are interested in it. We will bring 
it forward.* 

Then Mr. Santhanam pointed out that we 
had an uphill task in retaining Madras; we had 
to fight with $o many people and we retained 
Madras. I had some amount of credit in that 
fight and when I was in the thick of the fight I 
did not find Mr. Santhanam by my side. 

SHRI AKBAR ALI KHAN: At the cost  of 
Andhra. 

SHRI C. N. ANNADURAI: With the 
consent of Andhras. I can sav that. That is 
because the present Government there is 
providing even todav in the border areas 
measures for safeguarding Telugu culture an* 
for imparting   Telugu   language.   There- 

xore though Madras has been taken by 
Tamilians we have not got any enmity with 
the Andhras. But my friend, Mr. Santhanam, 
was saying that we had such an uphill task in 
retaining Madras that we would like to keep 
Madras. This is not a question of keeping 
Madras or giving it up; this is the question of 
keeping Madras in Tamil Nad and renaming 
the State as Tamil Nad. Madras after all is the 
capital city of Tamil Nad just as Ahmedabad 
happens ,» be the capital city of Gujarat, as 
Chandigarh happens to be the capital city of 
Punjab and as it is in other places. If this logic 
of naming the S^ate with the name of the 
capital city is to be followed, Kerala should be 
renamed as Trivan-drum, Andhra is to be 
renamed as Hyderabad, Punjab is to be 
renamed as Chandigarh and Gujarat should be 
renamed as Ahmedabad. 

SHRI BHUPESH GUPTA:   And Bengal  
should be  renamed   as   Calcutta. 

SHRI C. N. ANNADURAI: My 
Government, my Congress Government in 
Madras is interested in bilingualism. That is 
because its head Government is interested in 
having two names for everytlr'ng: India that is 
Bharat; Jana Gana Mana and Bande 
Matharam. And they want to keep always two 
blocks, take something from there and take 
something from here. So the Madras 
Government is also having Tamil Nad for the 
consumption of th° Tamilians and Madras for 
all India consumption. This—I do not know; I 
am not still fully coversant with parliamentary 
procedure; if it is un-parliamentary you may 
call me to order—is political duplicity. Is it 
parliamentary? 

HON. MEMBERS:    Yes. 

SHRI C. N. ANNADURAI; I am glad but it 
is a very awkward word 'duplicity'. And that 
is why my friend. Mr. Bhupesh Gupta was 
saying that some of the Congress people 
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[Shri C. N. Annadurai]. talk in one way 

there and talk in another way here. No 
Congress member can face a Tamilian 
audience and say that the name of Madras 
should  be   retained.   I  challenge  it. 

SHRI T. S. PATTABIRAMAN: We have 
faced it during the agitation of Tamil Arasu 
Khazagam and my friend knows it. What he is 
saying is a complete travesty of facts. 

SHRI C. N. ANNADURAI: I know how Mr. 
Pattabiraman faces; I won't say. Let us not 
face as Congressmen and as D.M K. Let us 
face the Tamilian public on this single 
sanctified issue of renaming the State and if 
you carry along with you 51 per cent of the 
people, I am prepared to bow my head before 
you. This is not a party issue at all. The 
renaming of Madras as Tamil Nad has been 
accepted by the Communist Party, by the 
D.M.K., by the P.S.P. and you will be 
surprised, by the Madras Branch of the 
Swatantra Party too. Therefore all parties are 
one in this issue of renaming Madras as Tamil 
Nad. 

SHRI T. S. PATTABIRAMAN: None of 
them put it in their election manifesto. 

SHRI C. N. ANNADURAI: I wouM present 
a copy of the D.M.K. election manifesto to 
him tomorrow. 1 am sure Mr. Pattabiraman 
knows Tamil. This has been an issue in the 
Tamil Nad for more than 10 to 15 years. He 
wa=; saying that only the Tamil Arasu 
Khazagam was fighting for it. It is tiue 
partia'.ly because it was only the Tamil Arasu 
Khazagam which started an agitation for it but 
all other political parties were immensely, inti-
mately, interested in this issue and they have 
printed it in their manifestoes, in their political 
speeches and no District Conference of the 
D.M.K took place without passing this 
Resolution tor renaming Madras as Tamil 
Nad. Therefore it ig not simply on the spur of 
the    moment 

that I am pleading for it. My sorrow is that my 
friend, Mr. Bhupesh Gupta, has stolen the 
thunder from me by sponsoring this Bill. But 
for that I would like to present before th:s 
House that this has been the issue all along in 
Tamil Nad. And they have not answered Mr. 
Bhupesh Gupta; what do you lose by 
renaming Madras as Tamil Nad? Nobody has 
answered that. 

SHRI T. S. PATTABIRAMAN; It is you 
who must prove that it is better to rename 
Madras as Tamil Nad. Yours is the negative 
approach. 

SHRI C. N. ANNANDURAI: But.... 

SHRI N. M. LING AM: Anyway, what do 
you gain by renaming it as Tamil Nad? 

SHRI C. N. ANNADURAI: What do I gain? 
What have you gained by renaming 
Parliament as Lok Sabha? What have you 
gained by renaming Council of States as 
Rajya Sabha? What have you gained by 
renaming President as RashtrapatiT 

SHRI BHUPESH GUPTA: Now, you are 
having it. 

SHRI N. M. LINGAM: The Lok Sabha is 
known as the House of the People also. The 
Rajya Sabha is known also as the Council of 
States. 

SHRI C. N. ANNADURAI: That is exactly 
the thing I am against ttifs split personality. 

SHRI BHUPESH GUPTA: Here is a form in 
English; there is no Council of States here.    
(.Interruptions). 

SHRI N. M. LINGAM: It is also known as 
the Council of States. 

SHRI C. N. ANNADURAI: I am exactly 
against this split personality. Therefore it is 
that I say that they have not answered the 
question, •what dm you lose?' That is import-
ant because if you were to lose some-thin? 
precious, we would not press for it.   If you do 
not lose something 
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fundamental, we will press for it. That 
other point that wag raised was— what 
do you gain? We gain satisfaction 
sentimentally; we gain the satisfaction 
that an ancient name is inculcated in the 
hearts of millions and scores of millions 
of people. Is that not enough 
compensation for the small trouble of 
changing the nune? Therefore it is that all 
the arguments that have been advanced 
have been shattered. 

[THE DEPUTY CHAIRMAN in the Chair] 

They have advanced an apologetic 
argument by saying that if the State 
Government had come forward with this, 
we would have accepted It 

SHOT T. S. PATTABIRAMAN: State 
legislature. 

SHRI C. N. ANNADURAI: And they 
are perfectly aware of the composition of 
the State legislature where the Congress 
party is in a majority. Would you ask the 
Congress Members in the Madras State 
Legislature to vote for such a Bill, if it 
were to come there, without Party whip? 
No. 

SHRI T. S. PATTABIRAMAN: Your 
Party members could have brought 
forward a resolution in the Madras 
Assembly to change the name. Why have 
you not done it for the past seven or eight 
years? 

SHRI C. N. ANNADURAI; I am 
coming to that. When we present such a 
Bill to the Madras Legislature, they say 
that if you want to rename, an 
amendment of the Constitution is 
necessarv and an amendment of the 
Constitution is possible only when you 
go to Parliament. 

SHRI T. S. PATTABIRAMAN: I am 
saying a resolution, not a Bill. A 
resolution can be made. 

SHRI C N. ANNADURAI: I may sav 
for the information of the hon. Member 
that  we pressed this   poin 

during the discussion on a non-official 
Bill of the P.S.P. In fact we even staged a 
walk-out. The DMK and the Communist 
Party joined :o-gether in the walk-out. 
That is our numerical position there. 

SHRI G. RAJAGOPALAN (Madras): 
There, walk-out is a permanent feature. 

SHRI C. N. ANNADURAI: Madam 
Deputy Chairman, may I request, through 
you, the hon. Member to utand up and tell 
what he wants to tell? So. it is only an 
aside. All right. When the non-official 
resolution was discussed in the Madras 
Assembly, we pressed for the const'tu-
tional amendment and the only ex-
planation offered to us was that it is 
possible only at the level of Parliament. 
And whin we come to Parliament we are 
asked to go back to the State Legislature. 
When we go to the State Legislature, we 
are asked to go to Parliament ail hecause 
you are entrenched in both places, not 
hecause your logic is sound, not because 
your justice is sound, but simDlv because 
you are entrenched in both places. 

SHRI G. RAJAGOPALAN: We are 
entrenched because the people vote for 
us. It has been discussed even during the 
elections. There had been fasts by certain 
members and one person even lost hig 
life after fasting. Even after that we won 
the election. That shows that the people 
still want it as it is—not for the 
satisfaction of some politicians who want 
a slogan. 

SHRI C. N. ANNADURAI: Madam 
Deputy Chairman, I am very glad 
that the discussion is becoming very 
interesting. But I may .say for *ne 
information of the House that the 
DMK has got nothing to do with fast 
ing. The fasting was undertaken by 
a nan-pirtv man. in fact a relative 
of the Chief Minister of Madras, Mr. 
Sankaralinga Nadar. , 
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SHRI G. RAJAGOPALAN: That is what I 

am saying. 

SHRI C. N. ANNADURAI: And to say that 
in spite of the fasting you have not changed 
shows how human you are. Therefore, the 
question was discussed there. We were asked 
to go to Parliament. When we come to 
Parliament, we are again sent back to the 
Legislature. In both places, the answer is as 
my hon. friend has stated, the people have 
voted for us. Well, that is a fact, a tragic fact, a 
black fact which ought to be seen. 

SHRI G. RAJAGOPALAN: In spite of you, 
the tragedy is still there. 

SHRI T. S. PATTABIRAMAN: He 
says that the tragedy will be per 
manent. The tragedy of the Con 
gress getting a majority at every 
election will be a permanent feature 
and we are prepared to accommo 
date you. , 

SHRI NIREN GHOSH: Will the hon. 
Members from Tamil Nad be prepared to take 
a referendum on this single issue? Are you 
prepared? 

THE DEPUTY CHAIRMAN: I think, let 
Mr. Annadurai please go on 

SHRI C. N. ANNADURAI: Madam Deputy 
Chairman, I can very well understand. 

SHRI G. RAJAGOPALAN: The communis 
wants a new slogan because they are afraid of 
any other slogan. 

SHRI C N. ANNADURAI: Madam Deouty 
Chairman. my friend was saying that this 
tragedy is going to be permanent. Woe to the 
country and to the people. That is all what I 
can say. But I would like to press this point 
th«t a constitution*^ amendment can be 
thought of and made only through Parliament.    
That 

is why we have approached Parliament for 
this. If any amendment is brought forward to 
this or any suggestion is given that it should 
be circulated to gather public opinion, we take 
up that challenge. 

SHRI BHUPBSH GUPTA: We take it up.    
I take it up. 

SHRI G. RAJAGOPALAN: Because there is 
no agitation, you want it to be sent for public 
opinion, so that you can shout and create an 
agitation. 

SHRI NIREN GHOSH: If you have the 
majority, why are you afraid of it? 

SHRI G. RAJAGOPALAN: To give you 
political slogans and political platforms.    It is 
for you to choose. 

SHRI C. N. ANNADURAI: I can dispel the 
fear of Mr. Rajagopalan. I am not prepared or 
I do not ask you to take this as an election 
issue. Do not be afraid of that. (Intermp-
tions). We are not making it an election issue. 
This is an issue to be taken to the people for 
getting their consent or otherwise. That is not 
going to affect your offices. Nobody thinks 
about that. You may remain there. 

SHRI T. S. PATTABIRAMAN: If you do 
not want offices, then why do you contest 
elections? Is it for the fun of sitting in the 
Assembly or . .  . 

SHRI ARJUN ARORA: We do tell them to 
lose. 

SHRI T. S. PATTABIRAMAN: . . . 
collecting money? 

SHRI C. N. ANNADURAI: This is not  a   
question  of  elections. 

SHRI AKBAR ALI KHAN: Madam, what 
strange bedfellows? Communism and 
communalism are together. 

SHRI BHUPESH GUPTA: What a strange 
lamentation, Mr. Akbar Ali Khan! 
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THE DEPUTY CHAIRMAN: We are in the 

midst of a tragedy. 

SHRI BHUPESH GUPTA: But Mr. Akbar 
Ali Khan wants to make it a comedy. 

SHRI C. N. ANNADURAI: This U not a 
question of election. This is a question 
wherein the issue is to be decided by the 
people. That is the point that I wanted to 
stress and my friend was talking about 
elections. I heard only part of his sentence. 
He was talking something about money. Our 
money does not come from Mr. Serajuddin. 

SHRI G. RAJAGOPALAN: Because you do 
net know the source from where you get it. 
You get black money. We do not get black 
money. We may get anything through 
account. 

SHRI C. N. ANNADURAI: M?- I take a 
part of my friend's speech? We do not know 
Mr. Serajuddin. We do not know how to get 
money from them. 

SHRI G. RAJAGOPALAN: But tell me 
your source. 

SHRI C. N. ANNADURAI: This is not a 
question of elections. This is a question of 
referring the issue to the people and getting 
their consent. Do not be under the illusion that 
I am asking the Congress Party to stamd for 
elections on this alone. The Congress Party 
has done so many acts of commission and 
omission that we are confident of dethroning 
them in Madras State next time. Therefore, we 
need1 not have   .    .   . 

SHRI ARJUN ARORA: YOU tried it last 
time and proved to be a miserable failure.    
You lost. 

SHRI C. N. ANNADURAI: Therefore, it is 
not  an election  issue. 

SHRI G. RAJAGOPALAN: At least with 
this hope you run your Party for some time.   
At least with the hope of 
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replacing us, you  give  satisfaction  to your 
workers for some time. 

SHRI C. N. ANNADURA]; Madam, simple 
logic would tell that I know about my Party 
workers more than Mr. Rajagopalan. 

SHRI G. RAJAGOPALAN: I can also say. I 
know more about your Party and your 
quarrels. Ours is public. Yours is inside and 
then you patch up. 

SHRI C. N. ANNADURAI: Mr. 
Rajagopalan, we know you quite well. 

SHRI G. RAJAGOPALAN: I also know 
yours. 

THE DEPUTY CHAIRMAN: Please let 
him continue. 

SHRI C. N. ANNADURAI: This is not a 
question of an analysis of our different 
Parties. This is a question wherein a particular 
issue has to be referred to the public. Are you 
prepared for that? That is what we ask. You 
are not prepared for that and  that is why I  
say    .    .    . 

SHRI N. M. ANWAR (Madras): Madam, on 
a point of information, I have got the highest 
respect and regard for my good friend, Mr. 
Annadurai. But will he kindly explain what is 
there in retaining this name 'Madras' which 
has got such world wide publicity? How is he 
going to meet that point of view? Where is 
the difficulty in retaining this  world-wide    
name    of    Madras? 

(Interruptions) 

THE DEPUTY CHAIRMAN: Mr. 
Annadurai, you continue. I do not think that 
party factions should be mentioned in that 
much length in the House. 

SHRI    SHEEL    BHADRA    YAJEE: 
When party matters    are brought  in, we 
must reply to them. 
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SHRI C. N. ANNADURAI: The only point 

in answer to the hon. Member, Mr. Anwar, is 
this. What we gain is, we gain sentimental 
satisfaction and status for our ancient land. 
That is all, and for that I have stated that when 
we rename the Parliament as the Lok Sabha, 
we gain some sentimental satisfaction. If in 
Madras we change the name of China Bazar 
into Netaji Subhas Chandra Road, nothing is 
changed in the street but something is changed 
in our thinking, in our soul, in our fibre. That 
is why we are pressing for it, not because we 
think that keeping Madras there will be wrong 
or something. 

SHRI N. M. ANWAR: My question is not that. 
We agree that there is something good in 
calling it Tamil Nad. But what is your allergy 
to ; which has got a world-wide publicity? 

SHRI C. N. ANNADURAI: My allergy 
is, if Madras is used for the name of the State, 
you confuse the capital with the State also. 
Madras is the name of the capital city. Tamil 
Nad is the name that ought to be given to the 
State. There ought to be a distinction between 
the name of the State and its capital, and 
therefore it is that I wholeheartedly support 
the Bill brought forward and I would 
commend it to the House. 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Madam Deputy Chairman, I had no intention 
of taking part in this debate, but since this 
morning I have been listening to the speeches 
made in this House, and seeing the trend of 
these speeches, I have reason to strongly 
oppose the Bill moved by Shri Bhupesh Gupta. 
It looks as if Shri Bhupesh Gupta is pleading 
like a lawyer who has no brief 'from the party 
whom he is representing In the Statement of 
Objects and Reasons he says that public 
opinion in the State of Madras as well as in 
other parts of the country is strongly in favour 
of changing the name of the State to Tamil 
Nad in  conformity     with   the     historical,. 

linguistic and cultural considerations. May I 
humbly ask him what barometer or what 
thermometer he has in assessing the public 
opinion, whether he has got any represen-
tations from any parties in Tamil Nad, 
whether he has any representations from the 
people of Tamil Nad. What is the source by 
which he has got the public opinion of Tamil 
Nad about this Bill? 

Then, if public opinion is to be gauged by 
what is said and done in the Madras 
Assembly, my friend, Mr. Annadurai, just 
now stated that a resolution in this connection 
was brought in the Madras Assembly in 1959, 
and it was defeated. What does it show, may I 
ask my friend Mr. Bhupesh Gupta? Does it 
show that the people, the elected 
representatives of Madras State wanted the 
change or does  it  show  otherwise? 

SHRI C. N. ANNADURAT: Madam, the 
hon. Member was saying that the resolution 
brought in the Legislative Assembly of 
Madras was defeated. It was not defeated. Part 
of it was accepted by the Government, and the 
Minister made a declaration to that effect. 

SHRI M. P. BHARGAVA: Mr. Annadurai 
has stated something. May I ask him whether, 
if part of the resolution was accepted, it was to 
the effect that the name of Madras be changed 
into Tamil Nad? Was that recommendation 
communicated to the Centre? Was a request 
made to the Government of India to take steps 
to enact a law in Parliament to effect the 
necessary change? I am certain there was no 
such communication from Madras State to the 
Centre. 

SHRI C. N. ANNADURAI: I do not say that 
the Madras Government pressed for an 
amendment of the Constitution. They did not 
press. When the non-official resolution was 
brought forward, the Minister after meeting 
all the speeches said that so far as  the  State    
was  concerned,    it 
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will make use of the word Tamil Nad and the 
Madras Government was ^iot prepared to ask 
for an amendment of the Constitution. 

SHRI M. P. BHARGAVA: Mr. Annadurai is 
a parliamentarian and he knows what steps 
have to be taken to achieve a certain thing. If 
anybody makes a statement in the House that 
he accepts part of the resolution, that does not 
become an Act. It does not. Anybody saying 
that he accepts this proposition does not mean 
that the whole House aas accepted it. So, that 
is a very f^lse position for Mr. Annadurai to 
take. 

As far as the charge is concerned that the 
ruling Party is not doing| it, I may tell the 
House that the ruling Party as far back as 1920 
made its position very clear- as far as the 
linguistic provinces were concerned, and since 
then in the State of Madras it is called the 
Tamil Nad Pradesh Congress Committee and 
not the Madras State Congress Committee. In 
view of that if the people of Madras wanted 
that the name of Madras State should be 
changed to Tamil Nad, the course was very 
easy for them. They had the clear views of the 
ruling Party before them, because the Tamil 
Nad P.C.C. has always been there in existence 
since 1920 or even before, and they khew that 
the Centre would have no objection. So the 
very argument which Mr. Annadurai wants to 
advance today is negatived. The people of 
Madras do not want that the name of Madras 
should be changed into Tamil Nad, and 
therefore they have taken no action in this 
connection. Jt is simply some people who 
want to agitate on some issue or the other who 
raise this. 

Mr. Bhupesh Gupta has always been 
speaking with two minds. I have quoted it 
before and I quote it in the present context 
also. He says "that in the emergency the 
Government should be supported fully and 
nothing should be done which will ■damage 
the war effort. This is one side ot the picture, 
and on the other 

side he moves this Bill saying that the name 
of the State of Madras be Changed into Tamil 
Nad. May I ask him where was the occasion 
today to press this Bill? Mr. Bhupesh Gupta 
introduced this Bill a long time before, and 
this Bill has been pending before this House 
for over a year or so, and he never thought it 
fit to press this Bill. He always said: "No, I do  
not want". 

SHRI BHUPESH GUPTA: I would just 
make that clear. That does not depend on me. 
As you know, the ballot takes place and it 
depends upon the order in which it comes. It 
is just a matter of luck that it is at the top of 
the ballot this time. 

SHRI M. P. BHARGAVA: Mr. Bhupesh 
Gupta probably has a short memory. I have 
been after one of my non-official Bills, and 
Mr. Bhupesh Gupta has been after several of 
his bills, mainly Constitutional amendments. 
If I remember aright, it was on the top of the 
ballot once before also. He was asked by the 
Chairman whether he intended to press the 
Bill, and he said "no". It is on record, he 
cannot change the record, he cannot deny a 
fact. 

SHRI BHUPESH GUPTA: I tell you that it 
was third or fourth or fifth. Then before that I 
wrote to the Chairman saying that I would 
take up my next Bill which according to me 
was more topical just at the time. I said that 
instead of the fourth I would move the fifth. 
One of the reasons was that Mr. Ramamurti 
was not here. Therefore, say that you should 
remember things fully. 

SHRIMATX C. AMMANNA RAJA: Even 
now he is not here. 

SHRI M. P. BHARGAVA: It was at a time 
when Mr. Ramamurti was sit ting behind him 
that Mr Bhupesh Gupta said that he did not 
press the Bill that day, and that he wanted to 
take the next Bill which was also in his name. 
This is a matter of record and can be referred 
to there. Moreover, he is never serious about 
this matter.    Why?    It is because, if 



2021 Constitution [ RAJYA SABHA ]    (Amendment)  Bill, 1981 2022 
[Shri M. P. Bhargava.] he was serious he 

would have taken the normal procedure 
provided for in the Constitution for effecting 
such a change, and the normal procedure 
would have been to get a Resolution moved in 
the Madras Assembly and see that it was 
passed. Then he would have been on surer 
grounds about what he is writing in the 
Statement of Objects and Reasons. Then he 
could have said that he had ascertained public 
opinion, and he would have been strengthened 
in his efforts to bring forward the Bill hers. 
But he did not do so. He goes the other way 
round. He knows full well that a Constitutional 
amendment requires a certain majority of 
Members present and voting, and out of the 
Members present and voting, there should be a 
clear majority if any Constitutional 
amendment is to be passed. And he knows full 
well, again, that he cannot get that majority 
here. And even then, he had the audacity to 
bring the Bill before the House rather than first 
approaching the Madras Assembly. So, I will 
humbly request Mr. Bhupesh Gupta that we 
are passing through a very critical time in the 
history of the nation and there should not be 
any attempt to bring up such controversial 
things at this time. When things settle down, if 
the people of Tamil Nad do want this change, 
they would certainly be welcome to do so.-
There have been precedents in the past when 
these things have been done. When Bombay 
was bifurcated, it was not Bombay and Gujarat 
but what emerged out was Maharashtra and 
Gujarat because the people of Bombay wanted 
that their State should be called Maharashtra 
and therefore there was no difficulty in 
accepting at the Central level that the new 
State would be called the State of Maharashtra 
and not the State of Bombay. So, it is very 
clear that there is nothing which prevents the 
people of Tamil Nad from demanding that 
their State should be called the State of Tamil 
Nad and not the State of Madras.    Therefore, 

the present Bill seems to be unnecessary and 
it is uncalled for at the present  moment.    
Thank  you. 

SHRIMATI C. AMMANNA RAJA: Madam 
Deputy Chairman, as has been already made 
clear, Mr. Bhupesh Gupta once gave notice of 
this Bill and withdrew it. I do not know what 
the present urgency is for him now to have 
brought if forward here. 

DR. A. SUBBA RAO (Kerala): Has 
he withdrawn it? 

SHRI BHUPESH GUPTA: Then it would  
not have come  again. 

SHRIMATI C. AMMANNA RAJA: He 
referred to something else, and actually he 
said that Mr. Ramamurti was   not  there.     It  
is    .    .    . 

SHRI BHUPESH GUPTA: I did not 
withdraw it. 

AN HON. MEMBER: You withdrew. 

SHRIMATI C. AMMANNA RAJA: 
Wha'ever it is, he did not move it then, he is 
moving it now and the reason  he  gave   .   .    
. 

SHRI BHUPESH GUPTA: One of the 
reasons was that you were not there at that 
time and I would have provided a speech for 
you. 

SHRIMATI C. AMMANNA RAJA: I talk 
about things that have happened in the Rajya 
Sabha. The record will be there as to who were 
there. (Interruption) Just because a person is 
not there, you cannot hoodwink , or do 
something like that. And Mr. Bhargava has 
said that when actually Mr. Ramamurti was 
there, he did not move it. Now he says that 
Mr. Ramamurti was not there. And actually 
when Mr. Ramamurti is not there, he is 
moving it. Just because we are in trouble, just 
now, he wants to take advantage of it. It is 
their nature, it is the naure of the Communist 
Party. As somebody has said just now, there is 
no other slogan, no 



2023 Constitution [3 I MAY   1963 J    (Amendment) Bill, 1961 2024 
other platform. So, they have invented this 
now to catch some votes from Tamil Nad. He 
has said much about Tamil Nad, the Tamil 
language and all that. Everybody knows about 
everybody's language. How old a language is, 
people connected with only will know. And 
Mr. Annad^rai has quoted at some places 
some boiiks wherein he finds the mention of 
Tamil Nad and all that. Andhra has been 
quoted long ago. It does not matter. We are 
not going into tjiat matter now. We (have not 
called Andhra the Telugu Desam. Maha-
rashtra   .    .   . 

DR. A. SUBBA RAO: Andhra, ij is how 
you call it; why did you not call it 
Hyderabad? 

SHRIMATI C. AMMANNA RAJA: I do not 
know whether you want the State   .    .   . 

SHRI AKBAR ALI  KHAN:    On    a 
point of information. I may tell my friend that 
it was agreed on behalf of all that it would 
remain Hyderabad but as there was a case on 
behalf of our neighbourly friend in the 
U.N.O., we all unanimously decided that it 
should be Andhra Pradesh. Otherwise, there 
was no argument about this question. 
Everybody agreed  that  it  should  be 
Hyderabad. 

SHRI BHUPESH GUPTA: No, no. Not at 
all. 

SHRIMATI C. AMMANNA RAJA: 
Everybody seems to be      .   . 

(Interruption) 

SHRI BHUPESH GUPTA: You are not a 
Communist. 

SHRIMATI C. AMMANNA RAJA: They 
want the names to be changed after the 
language; just because it was named by the 
British people, they want to change it. Mr. 
Ghosh said that it was the name given by the 
British and so the name of Madras should be 
changed. Mr. Bhupesh Gupta  says  that  the 
langu- 

age spoken is Tamil and so, it should be 
Tamil Nad. Actually, as far as I know   .   .   . 

SHRI BHUPESH GUPTA: The name was 
there.    It is nothing new. 

Sin. C.    AMMANNA   RAJA: 
As far as I know, a language is named after 
the name of the State: Bengal—Bengali. The 
language Epoken by the people of Bengal is 
Bengali. A State does not take the name of the 
language, it is not taken after the language. 
Assam—Assamese, it is like that. I do not 
know why he has taken a particular fancy to 
names   .   .   . 

SHRI BHUPESH GUPTA: Will you kindly 
wait for a while .   .   . 

SHRIMATI C. AMMANNA RAJA: Why do 
you disturb me? You should have a lot of 
patience. I know how long Mr. Bhupesh 
Gupta will take for his reply. So, why should 
he interrupt other people when they are 
speaking? 

SHRI BHUPESH GUPTA: So that you 
could speak and get .   .   . 

SHRIMATI C. AMMANNA RAJA: You 
always help people, I know. Actually, the 
people of Madras had a better sense, had 
better consideration for other people living in 
the State. That is why they did not want to 
drive them or add insult to injury. As we all 
know, there are a number of—I do not know 
the statistics—Telugu-speak-ing people and 
other people staying in Madras. When the 
question of dividing Madras into Andhra and 
Tamil Nad came up, Mr. Raja-gopalachari 
was supposed to have written to the Governor 
that there would be bloodshed in the streets of 
Madras because if Andhra State was carved 
out, there would come up the question of 
where Madras should go. 
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difficult to say.    In the City of Madras itself, 
there are a number of Andhras  still  living.   
And  in    almost all  the  other  districts,  at  
least one-third of the population is Telugu-
speaking;   in  Madurai  they    live;    in 
Coimbatore there are the Naidus and in north 
Arcot there are the Keddys. Even today they 
speak Telugu.   Take Salem.      You  know  
that Mr.  Rama-swamy   comes   from   Salem.    
In     his house he  speaks  Telugu.   All    these 
Chettiars,   excepting the    Nattukottai 
Chettiars, these Komutti Chettiars, all speak 
Telugu.      Somehow    or    other, fortunately  
or  unfortunately,  Madras and some of these 
districts have come to  be  called Tamil  Nad,    
and    they have chosen Tarriil as their 
language. Just because 42 per cent, of the 
people in India speak Hindi, we do not call it   
Hindi   Nad.    The   majority   language spoken 
by the majority has been adopted and so other 
people need not be  insulted.      That is why 
they had a better sense.   And I   thought   that 
Mr. Annadurai  at least for the sake, of votes 
was not going, to clamour for naming it as 
Tamil Nad.   He wanted Telugu support also.   
Even yesterday he said so.    I do not know   
how   he claims that;  I do  not know how he 
will  call  it    hereafter.      The    whole Madras 
State is Tamil Nad.    So, it is very wrong to 
have such an approach particularly at a time 
when we have more important things to do, 
when we have to work for greater things.   Just 
as Mr.  Santhanam said,    there      are some 
people who are always anxious to fish  in  
troubled     waters.      Whatever it is, the    
Madras    Government knows  better  the   
people   of  Madras, they  have  better    
consideration    for them, and they are mutually 
interested in each other, probably more than 
anybody else. 

4 P.M. 

As for Rajya Sabha and Lok Sabha. which 
Mr. Annadurai referred to, well, they are mere 
translations. But in the case of Madras, if you 
change it to Tamilnad', it is not a mere trans- 

lation. It is naming a State as something else. 
So it is not a parallel at all. Only few other 
States are named after the languages spoken 
there. What about Mysore? What about 
Kerala? What about Madhya Pradesh? What 
about U.P.? If you go on calling the states 
according to the languages spoken, then 
Kashmir should be called 'Urdu State' perhaps. 
I mean, it is an absurd thing to start with, and I 
do not know where it will end if other people 
take it up. It may be an interesting fact if I say 
that the Sheriff of the Madras High Court used 
to take his oath in Telugu till recently—I do 
not know if it has been changed since. What I 
mean to say is in most of Madras city and in a 
great part of the whole State of Madras there is 
the Telugu language spoken, and for the first 
time, I think in 1961, Mr. Bhaktavatsalam 
approached Mr. Gopala Reddi  (Interruptions). 

That is why I am opposing. We are asking 
for fairness. We do not want to provoke 
people and excite people unnecessarily to take 
to other controversies. I am saying it Decause 
we want to live at peace and not create greater 
troubles when we have already to face so 
much of trouble now. 

DR. A. SUBBA RAO: The people of 
Madras and those people who rpeak Telugu 
there, I do not think, will be excited if the 
name is so changed. It  is  only  people from 
outside .   .   . 

SHRIMATI C. AMMANNA RAJA: What 
else? That is another reason why they do not 
want to change it. It is because of all these 
reasons, for the first time, I think in 1951—I 
do not remember—Mr. Bhaktavatsalam ap-
proached Mr. Gopala Reddi—Chingle-put 
electoral list was only in Telugu till then—and 
said, "Please give us this list in Tamil also so 
that people may know." So there was so much 
Telugu, and gradually it was being converted 
into Tamil there. Now Mr. Annadurai said that 
so many names 
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were being converted into .Canill forms. But 
it has been going on fo|r a long time, even 
when we were there. 

SHRI NIREN GHOSH: Why hap 'Banaras' 
been renamed 'Varanasi', and '.Cawmpore' 
changed to 'Kanpur'? 

SHRIMATI C. AMMANNA RAJA: It is not 
renamed. It was the oriiginail name.      
'Madras'  and  'Tamilnad' . . L 

SHRI ARJUN ARORA: The spelling has 
been corrected. 

SHRIMATI C. AMMANNA RAJA; 
'Varanasi' was the original name, but 
then the Britishers could not pro 
nounce it properly and they nade it 
'Benaras'. Likewise the present 
'Vijayawada' was 'Bezwada'. Th 
a different thing altogether. Now 
you want to call a State by the langu 
age spoken there, by the language 
adopted as the official regional langu- 
age of the State. They are not twd 
parallels. (Interruptions)      Please 
do not unnecessarily interrupt. They are not 
two parallels. 'Banaras' to 'Varanasi' is 
different from 'Madras' being called 
'Tamilnad'; I mean, the principle is different. 
Do not think you can confuse us. There may 
be people who may be confused by your 
arguments—not  here  but  elsewhere. 

SHRI BHUPESH GUPTA: But there: was a 
place called 'Tamilnad'. 

SHRIMATI C. AMMANNA RAJA: It has 
become a habit with Mr. Bhupesh Gupta; he 
cannot keep quiet; he must go on with his 
running commentary throughout. 

SHRI AKBAR ALI KHAN: Be graceful; be 
chivalrous. 

SHRIMATI C. AMMANNA RAJA: If at all 
any action has to be taken by Parliament to 
amend the Constitution, particularly in things 
like this' which affect the States, we have no 
business to arrogate the power to ourselves.   
It will be interference. 

Mr. Annadurai explained that a part of it was 
unofficially adopted by Mr. Subramaniam. He 
perhaps thought that was all right to satisfy 
some people. But officially, as a Government, 
he did not want to change the name, because 
that would upset matters and interfere with the 
freedom, at least with the sentiments of so many 
other people. When there are so many others, 
the Tamil people themselves—they are clever 
enough; they are numerically greater in number 
than the others—why this cry about democracy 
day in and day out, I do not understand. Why 
this cry that they have got , oppressive majority, 
they have got brute majority? I cannot 
understand it Yes, it is because we were voted 
by the majority. The majority of the people have 
got confidence in us and we have to carry on in 
a democratic way. Democracy means that. For 
everything you cannot ask for a referendum. If 
you do not indulge in referendum, it does not 
mean there is no democracy. If a referendum is 
conceded on this, then anybody may ask for a 
referendum on anything and everything. Well, 
that is not democracy. People have voted the 
Congress Party to power because they have 
confidence in them to carry on the 
administration properly. And that is democracy. 
Why are you then bothered about this 
oppressive or brute majority? Why do you 
describe it so when they have come by a 
democratic process? And if you do not like it, 
what can anybody do for that? It will be there. 
They have confidence in us; that is democracy: 
democracy means rule by the majority. Because 
you cannot get a big number, a majority, you 
cannot ask for a referendum for everything. 
Democracy means rule by the majority, and that 
is why we have to carry on, and you will have to 
bear with it whether you like it or not. I know 
the Communist Party and thp D.M.K. go on 
saying, 'Oh, yes, they have got a majority. They 
will not allow this Resolution or this Bill to \  
come up."   Don't you know that we 
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[Shrimati C. Ammanna Raja.] are quite 
used to seeing that just because you have no 
majority you seek a referendum? You may 
take up that issue, but why should we be 
dictated to by people in whom the people have 
no confidence? (Interruptions). That is not 
democracy. Democracy is rule by the 
majority, and the majority are voted to power 
by the people, and as long as they have 
confidence in us we go on doing whatever we 
feel is good for the country, is good for the 
people and is good for the nation, and that is 
what people will do, who like peace to prevail 
in the country. And other people like to upset 
it and they go on inventing one excuse after 
another, one plea or another, so that they may 
have a platform. So I feel this is not being 
brought up with a good motive. It should be 
defeated. It cannot be accepted. 
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is   not   parliamentary. 

The DEPUTY CHAIRMAN: Let him 
speak on. You have too much of your 
commentary. His chain of thought is 
broken. 
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SHRI N. M. LINGAM: Madam, I had not 

intended to take part in this debate but seeing 
the trend of the discuss! ;.i I thought perhaps I 
would be able to contribute something to the 
matter under discussion. The first impression 
that I got when I knew that my hon. friend Mr. 
Bhupesh Gupta was moving this measure was 
that he was trying to spend the weekend in a 
lighthearted way by introducing a discussion 
of this kind in this august House because the 
House knows that he is a serious student of 
politics and that he usually concerns himself 
with matters of grave import to   our   country. 

• 
SHRI N. M. ANWAR: This is part of his  

fireworks. 

SHRI N. M. LINGAM: You may put it that 
way but even > so I thought, having regard to 
the items of work with which we are grappling 
at the fag end of the Session, he would not find 
time or the inclination to deal with a subject 
like this because, in the first place, the subject 
is not a burning one in the country and 
secondly, it concerns primarily the State of 
Madras. As the House knows, the Madras 
Government did have an opportunity, on the 
motion of a private Member, to discuss this 
very subject and they did not think it necessary 
to recommend any change in the Constitution 
with regard to the name of the State. If, in 
spite of all this, my hon. friend has found it 
necessary to initiate a full-fledged debate on 
this question here, it could only mean that 
either he wanted to play the role which his 
friend, namely, Mr. Ramamurti, wanted to 
play in this matter or that he wanted to provide 
this House with a discussion which would rot 
be serious and which would at the same time 
give us some kind of relaxation. I would not 
impute any other motive "to my hon.  friend. 

Now, coming to the merits of the 
■question, Madam, I would, at the very 

outset, say that we on this side of the House do 
not oppose any good change that may be 
suggested. After all, we are in the process of 
great changes in the country. We are changing 
not only names and norms but also our very 
way of life. We are trying to catch up with the 
latest developments in the modern world with 
regard to science and technology. The whole 
face of the country is changing and . it is indeed 
our objective to so change the society that it not 
only reflects what is best in our own ancient 
traditions but also what is best in modern 
thought. • That being the position in which we 
live, it is inconceivable that any responsible 
individual or State is opposed to any 
wholesome change but in this matter of the 
change of the name of the State, it will be 
agreed that We have to proceed cautiously. 
Only yesterday we initiated discussion on the 
Languages Bill and there it was said that we 
have to take the people with us by consultation 
and by getting their consent, although people 
who are opposed to a certain policy of the 
Government may be in a minority. Here, in this 
matter, it is probably true that many would like 
to have a change in the name and change it into 
Tamil Nad but at the same time I would like to 
remind my hon. friend that many do not like the 
change at the present moment and if the Madras 
Legislature has not thought it necessary to 
recommend a change in the name, it is because 
they want to take the people along with them, 
although the people who oppose the change 
may be in a minority. We do not know what 
form ultimately the name of the State will take. 
It is for the people to decide but it was 
considered that the present time is not pro-
pitious for recommending such a change in the 
Constitution. 

And what is the hurry to proceed with a 
measure like this, I would ask my hon. friend. 
We have many problems of importance 
concerning the daily life, of the people with 
which we are trying to grapple here.      
Taking 
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the case of his own State and the city in which 
he lives,  it will be  agreed that  it  has  the 
largest relics  of  the past,    relics    reminding    
us    of    our slavery and of the imposition of 
the culture and way of life of a foreign society.      
Are the West Bengal Government or the hon. 
Member himself exercised over changing these 
napies? Rightly, they are not frittering iway 
their energies in trying to solve these problems.    
It is perhaps necessary to remind  ourselves  
that  in  "his  House we are trying to tackle 
fundamentals. Once we find proper solutions 
to basic questions affecting our life, the life of 
the society, its economies,    its    goals, 
political and social, the rest will take care of 
themselves. When we solve our -economic  
problems,     when we  solve our  cultural 
problems,  these  chajnges in names of places 
and of roads and jf persons  will  adjust 
themselves to the changing conditions.   It is, 
therefore, necessary, I would submit iQ all 
humility that we have    a    sense    of 
perspective  in  these  matters  anc   do not 
make  use of the  privilege  given to us of 
initiating discussion in regard to every subject 
on the floor of this august House.      If the 
question    has been brought in,  being 
motivated by political considerations, the 
greater is the pity because a question like |this 
will not bring in any political harvest one way 
or the other.     As far as, the Madras  
Government  is  concerned,   it has dealt with 
the question    broadly on its merits,    as    I    
stated.      They  wanted to take the whole 
people with them;   they  were      not  opposed      
in principle to any  change.    In fact,  as the 
hon. leader of the DMK has stated here,    the    
Madras     Government have agreed  to the use 
of Tamilnad in  the  regional  language  and  in  
all internal    correspondence.      They    do not  
think  that  the time  is  ripe    for changing  the  
name  of the  State for international purposes 
or for purposes  where  it  had  to  deal  with 
other States    and    the    Centre.   After   all, 
certain   traditions   have   grown   during    the    
last    two    hundred    years and certain    
traditions    do    serve us 

well and even if they do not, it is not wise 
always to bring    them    to    an abrupt end.      
So, neither on political nor  on  economic  
considerations    can we persuade  ourselves 
that    such    a change is called for.     My hon. 
friend, Mr.     Annadurai,     when     confronted 
with  the question,  "What would    be the  
benefit  of  a  change  like  this  to the people?"  
was  able to    say    only that  it  would  give  a  
kind  of  sentimental satisfaction.    If that is all 
that we are going to achieve by giving our 
consent to a Bill of this kind, I would submit  
that  the  benefits   by  keeping the name would 
be more than what we would conceivably gain 
by having a   kind   of    sentimental     
satisfaction. For  one   thing,    there    are    
various groups, as my hon. friends have pointed  
out,  speaking  different languages, having 
different cultures.   Tamil Nad has the 
connotation that it is an exclusive society, that 
others will not or cannot have equal status or 
opportunity  and although the Madras    Gov-
ernment  is  one   of the • most  liberal, even a 
superficial    change    of    name like this may 
give the impression that it is trying to be 
exclusive that it is trying to become inward-
looking and parochial.   It    is     not    desirable    
to create this feeling.    I for one would not be  
sorry if the name  of Madras is retained for 
ever.     As I    said    at the outset this is a 
matter essentially for the people and in the 
fulness of time people will  decide  and it is  at 
that time that we here in this House will    be    
called   upon   to    make    a decision. 

A lot of irrelevant considerations, I am 
sorry to say, were brought into the discussion 
of this question. Some people went so far to 
say that the Madras Government, as indeed 
the Congress Party itself, was suffering from 
schizophrenia, saying one thing and practising 
another, saying one thing at the State level 
and advocating another at the forum of the 
Centre. I need not take the time of the House 
in repeating these baseless 
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charges. Our approach in this matter has been 
essentially pragmatic. We do not hustle 
through changes affecting the life of the peo-
ple and we have an order of prior-ties in the 
scheme of reconstruction of our country. So, 
there is nothing that is questionable in what 
has been done with regard to this question 
either by the Congress Party or by the 
Government of the State of Madras. Let us 
face facts frankly. Changes are necessary 
perhaps in the country from the Himalayas to 
Cape Comorin and from Assam to Gujarat. 
We have foreign monuments and roads and 
streets named after foreign persons. We have 
other buildings reminding us of our past rulers. 
We have indeed so much else of the hangover 
of the past that we cannot take a big broom 
and sweep them away. Even if we could, it is 
in this perspective that I would like the House 
to  look at the problem. 

My hon. friend, the Mover of the Bill, is 
intelligent enough to know the bearing of a 
measure of this kind. I am sure he is not going 
to press for its passage in this House. He has 
provided an occasion for discussion of what I 
regard is purely a State subject here in this 
House. The only benefit that has accrued to the 
Mouse is that in future we have to think not 
once or twice but a hundred times before we 
bring forward any measure of this kind for 
discussion at the final forum of the country. 
We are pressed with other questions. For ins-
tance, we are grappling with the language Bill. 
We have business which we are not able to 
complete before the allotted time. Certainly, it 
would not be said by my hon. friend that this 
should take precedence over what we are 
concerned with during the remaining period of 
the current session. If the Business Advisory 
Committee or the Chairman has been good 
enough to allot this day for purely non-official 
purposes, it is only out of deference to the 
wish- 

es of Members. But I would submit that 
having put the problem before this House, let 
us not repeat such performances and waste the 
time of the House and the resources of the 
country. Let us do—I 3ubmn in all humility—
more serious work, work which would 
contribute, in however small a measure, to the 
well-being of the country.     With these words 
. . . 

SHRI BHUPESH GUPTA: You speak for 
another ten minutes and save the time of the 
House. In any case you can speak for ten 
minutes-more. 

SHRI N. M. LINGAM: I will be the most 
disappointed man if after all that I have said 
my hon. friend wants more time for the 
discussion of a measure of this kind. 

SHRI BHUPESH GUPTA: They have to 
give a reply. So many things are there. Are 
you speaking for the Government? 

THE DEPUTY CHAIRMAN: Are you 
being persuaded by Mr. Bhupesfr Gupta? 

SHRI N. M. LINGAM: No, not at all. I am 
not. I thought after hearing what I have said he 
would even move for closure of the debate 
and withdraw his Bill or not press for its-
passage. 

SHRI BHUPESH GUPTA: I want your 
speech to continue. So much I appreciate you, 
I want your speech to continue. 
(Jnterruptio?i). I very much appreciate the 
hon. Member's speech and I want him to 
continue. 

SHRI N. M. LINGAM: I am sorry. I am at 
my wit's end at the moment because the scope 
of the subject is limited. Even so, to infuse a 
serious element in what we discuss here, it is 
my considered opinion that these matters 
should be initiated probably at the lowest 
level, at the level of the people. The State 
should consider it at the next stage and only at 
the final stage should Parliament concern it-
self with this question. 
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Much has been made of the fact that people 

are passionately in favour of a change, as if 
people have no other issue to concern 
themselves with. Members have thrown 
challenges. Even my friend, Mr. Chordia, l|as 
joined the fray and has said that there should 
be a referendum on this question. 

AN   HON.  MEMBER:    No, no. 

SHRI N. M. LINGAM: He has said it. 

 
SHRI N. M. LINGAM: I do not know how 

public opinion can be ascertained without a 
referendum. Referendum is one of the 
methods. 

 
SHRI N. M. LINGAM; My friend, Mr. 

Annadurai, a little while ago sain that he was 
not going to make, it an election issue. At the 
same time he wanted it to be decided through 
a referendum as a non-political question. And 
Mr. Chordia wants again pub'ic opinion, he 
does not want a referer, dum. I do know what 
exactly they are aiming at. They say that it is • 
a non-political question. But a il the time they 
want to make political capital out of it. It is 
clear that they are confused over this issue 
and my greatest regret is that my hon. friend, 
Mr. Bhupesh Gupta, has got involved in this 
storm in a tea cup. So Madam, I would only 
say that while we are thankful to Mr. Bhupesh 
Gupta for this opportunity  for  a discussion, 
let 
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us not magnify a small issue like tm* and let 
us see it in its proper perspective and leave it 
to the State ana tne Madras Legislature to 
decide m the fulness of time. 

SHRI LOKANATH MISRA: Madam, I have 
been listening to both shades of the opinion 
and I think that Comrade Bhupesh Gupta is 
justified :n bringing forward this Bill. There is 
no other State in India now where the name of 
the State coincides wim the name of its capital 
city. Madras is the only State where the State 
is called Madras and the capital city is also 
called Madras. There has been plenty of 
agitation for the change 01 name. As Shri 
Annadurai has said it is just a sentimental 
satisfaction and what is wrong in allowing this 
sentimental satisfaction when it does not 
materially affect anything? And Shri Niren 
Ghosh of the Communist Party along with 
many others has thrown a challenge to the 
Congress tu resign some seats of the Assembly 
am fight a bye-election on this issue. I think 
there is nothing wrong in accepting the 
challenge because the Congress has such a 
majority in tha: State that even the resignation 
of four or five members to fight a by-ele?ticn 
will not materially affect them in the 
Legislative Assembly. This is a question 
which should be decided by the people and a 
decision from the people can be had only if 
there is an election on this issue. The Congress 
Party is not favouring a referendum. Naturally, 
the only other alternative can be that there 
should be an election on this issue. In all 
countries of the world where democracy 
exists, issues are always decided by fighting 
bye elections. 

SHRI N. SRI RAMA REDDY (Mysore):  
Orissa bye-election   .   .   . 

SHRI LOKANATH MISRA: We did not 
fight on this issue. I concede we d:d not fight, 
we fought on other issues and you do not 
know it probably. The man behind the scene 
in Orissa is a man who works wonders.   He 
works 



2049 Constitution [ RAJYA SABHA ]    (Amendment) Bill, 1981      2050 
[Shri Lokanath Misra.J wonders in your 

Capital City, in trie Capital of India. He comes 
and take-, up a room next to the Prime 
Minister and he does as he wishes. He goo;; 
over to America and says whatever comes in 
his mind. You cannot take him to task for that. 
He is a roan who works wonders. So, 
naturally, '. . . (interruption) It tempts me to 
say so many things. That is all. Probably he 
got all the three seat in the byei-ejleetions in 
Orissa not because the Congress was popular 
but because he knew how to tackle the voters. 

SHKI ARJUN ARORA: YOU confess your 
ignorance and your incapacity to fight an 
election. 

SHRI LOKANATH MISRA: Mr Arora is 
completely ignorant about Orissa. He should 
not get up and interrupt me about tilings in 
Orissa. He can talk about other things but 
part:-cularly about Orissa, 1 can teach him for 
years. So, he should not get up and interrupt 
just for the sake of interruption. (Interruption) 
Yes, we are discussing Tamil Nad. But your 
party brought in Orissa. That is the thing 

AN HON. MEMBER: You come to Tamil 
Nad, you forget Orissa. 

SHRI LOKANATH MISRA: Mr. Sri Rama 
Reddy referred to the bye-elections in Orissa. 
Naturally T had to come back to Orissa,  my   
own  State 

AN HON. MEMBER:    Lovely State. 

SHRI LOKANATH MISRA: Lovely 
State.   We  have    a    lovely Prime 
Minister   ...   I am sorry, a lovely 
man as the Chief Minister. 

SHRI ARJUN ARORA: We have got a 
lovely Prime Minister and a lovely Chief 
Minister. 

THE DEPUTY CHAIRMAN: No in-
terruptions. Let him come to the point and to 
the Bill 

SHRI LOKANATH MISRA: So, Madam, I 
would suggest to the Congress Party, the 
ruling party, that they ought to accept the 
challenge, if they really want to assess the 
opinion of the people.   And   .    .    . 

Saw ARJUN ARORA: What is this method 
of challenging? The usual challenge in a 
democratic process is bye-elections and in the 
bye-elect:on the Swatantra Party of Mr. 
Lokanath Misra appears to be nowhere in any 
part of the country. 

SHRI LOKANATH MISRA: Madam, I 
would say again that the hon Member is so 
ignorant. We did not right elections on this 
issue ^n Orissa at all 

SHRI ARJUN ARORA;    You   never fight 
elections on any issue, jou figh elections with 
money bags. 

SHRI LOKANATH MISRA: The Congress 
has money bags. If I refeT to the matter, I have 
to come back again to Serajuddin and   .    .    . 

(Interruptions) 

AN HON. MEMBER: It is always welcome. 
SHRI LOKANATH MISRA: And of 

course, I do not refer to that matter on  this 
occasion. 

SHRI ARJUN ARORA:    You do. 

THE DEPUTY CHAIRMAN: You should 
be relevant. 

SHRI LOKANATH MISRA: I do not want 
to be irrelevant even though my friends in the 
Congress Party are, and want me to be. 

SHRI A. M. TARIQ (Jammu and Kashnrr): 
There is something about   .    .    . 

SHRI LOKANATH MISRA: Naturally, all 
the opposition parties in Madras are one 
regarding the change of the  name  and the  
change  of  the 
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name from Madras which was given during 
the British rule and which has come over 
from the British does no affect either the 
dignity or the respeci of the ruling party. 
Naturally, When th re is such an urge from 
among the people that the name should be 
changed that their sentiment would be 
salisfled, the Government should rethink 
about it. They have the majority, of course, to 
turn down any suggestion coming from the 
Opposition but on this score they should think 
over the matter. We are not probab -
completing the discussion on this subject 
today. They have time at their disposal, and in 
the meantime, they should rethink about it. 

SHRI ARJUN ARORA: The hon. Member 
should have moved that the name of Orissa 
should be changed into Kalinga. But he is 
afraid of Kajlinga Tubes. 

SHRI LOKANATH MISRA: Madam, I am 
not responsible for the irrelevancy which is 
there It all goes to the Congress Benches. 
When there is an interruption from the other 
side, I am supposed to say something about it. 
(Interruption) Shri Arora who has been trying 
to learn something about Orissa either from 
me or from any of the hon. Members who 
belong to Orissa in this House, has been 
speaking about Kalinga. Kalinga is the name, 
ancient name of Orissa. But now in the entire 
State this name is squeezed into some 
industries which the Chief Minister owns and 
he has monopolised the entire Kalinga in all 
his industries. And he being the champion of 
the Congress in the State, naturally, I shall 
have to refer to him because he is also the 
ownjer of all the Kalinga industries in 0rissa 
and the less I say about them the better it is. 

SHRI SHEEL BHADRA YAJEE: Are we 
discussing  Industry? 

THE DEPUTY CHAIRMAN: Come back 
to Tamil Nad. You cannot travel so far. You 
must come back to Tamil Nad. 

SHRI A. M. TARIQ: Come back to Tamil 
Nad. 

SHRI BHUPESH GUPTA: Come back via 
Kalinga. 

SHRI A. M. TARIQ; Change your platform 
and come back. 

SHRI LOKANATH MISRA: All the 
opposition parties in that State are one for the 
change of the name and naturally a substantial 
section of the people want the change. So, it is 
a serious matter not to be out-voted as it is, 
but some decision should be taken. As I was 
just saying, since we have some days to go 
through the matter, the Government would 
kindly rethink about it and if possible accept 
the Bill. 

SHRI A. M. TARIQ: Just I want to know 
one point from the hon. Member. If tomorrow 
there is a demand in his constituency that Shri 
Lokanath Misra, the hon. Member of the 
Rajya Sabha,. should change his name and 

take the name of Shri Bhupesh Gupta, What 
will be his reaction to that? 

SHRI LOKANATH MISRA: I would not 
have supported that change out for the fact 
that the party to which my hon. friend has the 
privilege to belong has changed the names in 
the case of Maharashtra and Gujarat, and that 
too on the basis of language and nothing else. 
One of the States at least could have been 
named 'Bombay' since the old State from 
which it was carved out was 'Bombay'. If the 
arguments of our Congress friends are based 
on facts, then one of the States should have 
been named 'Bombay', while the other could 
have taken another name. 
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DR. A. SUBBA RAO: Mr. Tariq should 
understand that it is already there; it has 
already got the name 'Tamilnad' there for 
local consumption and only outside it is 
Madras. 

SHRI M. P. BHARGAVA: Are we sitting 
beyond five? 

SHRI BHUPESH GUPTA: I think he 
should continue his speech. 

THE DEPUTY CHAIRMAN: I leave it to 
the House. Is it the pleasure of the House to 
adjourn now or to continue till 5.30? 

SHRI BHUPESH GUPTA: No, we do not 
want to continue any more; we adjourn. 

THE DEPUTY CHAIRMAN: Is it the 
pleasure of the House that we adjourn  now   .    
.   . 

SHRI BHUPESH GUPTA:    Yes. 

THE DEPUTY CHAIRMAN: . . . or sit till 
5.30? 

SHRI BHUPESH GUPTA: No, lei us 
adjourn now. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 11 A.M. tomorrow. 

The House then adjourned at five 
of the clock till eleven of the clock 
on Saturday, the 4th May 1963. 
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